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[Mr. Speaker]

a direction or make a request—what-

ever it may be—and then if it is not

observed, he might take exception to it.

Every time if he asks me to give a

direction, it loses its weight.

Shri Hari Vishno Kamath: But if
they do not imp'ement it, what am I
to do? Whom shall we go to?

Mr, Speaker. 1 hope that would be
done.

Shri Daji (Indore): Sir, 1 khave a
submission to make. I would request
you and through vou the Minister of
Parliamentary Aftairs to take note of
this. He has put a bunch of papers re-
garding action tak2n on the assurances.
You will recall, Sir, that ev:n during
the last session you hal directed tha»
Ministry of Comm=rce and industiy —
there was a half-hour discussion also
on this—to give the kreak-up of the
licences issued to the different groups
of industrialists. Twice we were assur-
ed on the floor of the House that it
will be given. It is more than 1}
yearg and still . . .

Mr, Speaker: He may kindly write
to me, 50 that I may look into it,

8hri Daji;: Yes.
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GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker: The House will now
take up further discussion of the
General Budget. Shri U. M. Trivedi
may continue his speech. He  has
already taken 16 minutes.

Shri U. M. Trivedi (Mandsaur): 1
do not remember having taken 16
minutes,

Mr. Speaker: 1 am giving it from the
record.

Shri U. M. Trivedi: 1 have spoken
for 14 minutes, according to my cal-

<
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culation, but 1 will not dispute what
you say. I wil] take just one minute
more. I had practically finished my
observations on thjs matter.

Yesterday I was on this point that
the leakage that is taking place in
our revenue must be plugged at all
levels. Although it is not meet and
preper to suggest very small items, yet
these small ilems generally go to
mauke up big things. In our present
day position, it may be very meet and
proper for the Government to apply
its mind to this. Whenever it finds
that economy is necessary there is
avoidable waste, it should take some
action.

It is a noticecable fact that a large
amount of ducs is to be rccovered by
us frem Pakistan.  Pakistan  always
has something against us one way or
other anq unfortunately this very
large amount has remained outstand-
ing against Pakistan. We have not
raised our voice and a]] the money
that we are entitled to get from Pa-
kistan is not recovered by us, with
the net result that we are being
taxed on account of a country which
is not on friendly terms with us.

1 will again say that there is a lot
of wasteful expenditure. Wherever_l
g0, in the block development and com-
munity projects, in the name of social
welfare, jeeps are being provided to
all ang sundry and misuse of these
jeeps is going on to a very great ex-
tent. In my small State of Madhya
Pradesh alone, you can locate 200
jeeps whicrh are misused. You can
multiply that number by the number
of Stutes, in which the* same thing
iz happening. This wasteful expendi-
ture must be stopped.

The annual reports printed by the
various Ministrics are 'merely wmatier
of fact reports, printed on ordinary
paper, whereas the reports from these
cempanies to whem moneys have been
advanced by us or which have been
floated by Governmecnt money or
which are small corporate bodies run
by the Government have a nice get-

_may we know when the
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up. They are printed on beautiful
paper with good photographs of the
manager saheb and others. Why
should there be this wastage of money
by those people who are not able to
show a return of more than 0'93 per
cent on the total investment that is
made by them? This also must be
looked into. Wherever we are able
to block these expenses, we must do
it. I was giving some examples yes-
terday and I do not want to repeat
them.

Sir, I wil] 'mention one small point
and with that I will close my speech.
I was speaking about the super pro-
fits tax. I have found that the pro-
posed measure of super profits tux
suffers from a two-fold fallacy. The
first is that the mecasure assumes any
profits bevond 6 per cent as suver
profits. The recent experience is that
preference capital has been going a-
begging even at 9 per cent or more
than 9 per cent. How can we put a
ceiling at 6 per cent, A risk equity
capital requires much higher yield
to be attractive. For the first four
or five years there is total denial of
dividend and the dividends on equity
capital are never cumulative. There
is the risk factor in addition. These
two considerations must add to the
interest basis of the equity capital.
Therefore, 1 suggest that unless some
measure is propoundegl by which for
another five or ten years to come those
new companies which will be floated
are exempted from the levy of super
profits tax, it wil] hit heavily al] those
small people who invest and capital
will become shy.

Mr. Speaker: Shri Tantia,

Shri P. K. Deo (Kalahandi): Sir,
Finance
Minister will reply?

Mr. Speaker: By about two o’clock.

Shri Rameshwar Tantia (Sikar):
Mr. Speaker, Sir, I join 'most of my
hon. friends to congratulate the hon.
Finance Minister for presenting a
bold budget which is necessary at the
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present moment to raise the potentia-
lities of our defence.

Sir, the new taxes are to the tune
of Rs. 275 crores which are divided
among various things like rise in ex-
cise duties, rise in  customs duties,
compulsory deposits, surcharge on
income-tax and super profits tax.

As regards the rise in excise duties,
I would request him—as others also
have done—to consider the question of
effecting some reduction in the pro-
posed duty on kerosene oil. At the
most it will make a difference of Rs. 3
crores or Rs. 4 croreg in the revenue
receipts, which you can get by im-
posing a duty on some luxury goods
or by imposing some more tax on the
rich or the princes. They can pay
that amount, and I am sure in  that
way you can get 3 or 4 crores of
rupees and a genera] appreciation from
the masses.

Coming to the question of compul-
sory deposits, I again request that
the lower income group, people get-
ting below Rs. 3000 and peasants who
pay Rs. 50 and below ag 1and revenue,
should be exempted. That will save
Government a big amount of clerical
job and the staff necessry for that,
and that wil]l also give relief to the
poor section of our people.

I have nothing to say against the
surcharge on income-tax, because
when al] the people, whether poor or
rich, have to pay something, why
should not those people who pay in-
come-tax be asked to pay something
more.

I alsp want to say something about
the super profits tax which has been
a controversial subject during this de-
bate,

An Hon. Member:; 1t has never been.

Shrl Rameshwar Tantia: It hag been
opposed by some ang it has also been
supported by some others. First of all
I want to say that this super profits
fax is not a tax on the rich people
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alone, it is a tax on the poor as well
The companies do not belong to the
Birlas, the Tatas or the Khataus, They
belong to lakhs and lakhs of share-
holders many of whom are retired
people, charitable trusts, widows and
others.

Shri D. 8. Patll (Yeotmal): Are
shareholders small people?

Shri Rameshwar Tantia: There are
alsp small people who own ghares
worth Rs. 100 or Rs. 500. I do not
know why those people should be
penalised to such an extent that they
have to pay 50 per cent or 75 per
cent prior to receipt of their dividends,
Sir, there are only two ways of get-
ting tax from the corporate sector:
either increase the corporation tax or
get super profits tax. I am also not in
favour of increasing the corporation
tax because it will affect those indus-
tries which are struggling, and are
making very small profits.

I support the Super Profits Tax but
not in the way in which you have put
it. You want Rs. 25 crores but I am
sure that it will bring much more
than Rs. 28 crores. Yesterday, the
hon. Deputy Minister of Finance said
that they estimate the Budget with
a margin between 4 and 5 per cent
here and there. But I can say that
this estimate ig 200 or 300 per cent
under-estimate. Day before yesterday
Shri Indrajit Gupta at least said one
reasonable thing when he said that
this Super Profits Tax wil] bring
Rs. 100 crores. Other estimates are
that it will bring between Rs. €3
crores and Rs. 73 crores.

On page 39 of the Statistical Pocket
Book produced by the Government of
India, it is said that the capital of
private companies is to the tune of
Rs. 1201 crores. If we take their re-
serves as Rs. 500 crores, it comes to
Rs. 1700 crores. If we reduce Rs. 400
crores for those companies which are
not making profits or are making s0
small, profits that they do not come
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within the purview of the Super Pro-
fits Tax, then we are left with Rs. 1300
crores with profits of about Rs. 380
erores on which at present the tax
is Rs. 190 crores. Your realisation of
Super Profits Tax on the balance of
Rs, 190 crores will be Rs. 65 crores.
I have not taken into account all those
frading and managing agency firms
whose paid-up capital is Rs. 1 lakh
and who make Rs. 3 lakhs to Rs. §
lakhs or more. 1 do not argue for
them. You may tax them as much as
you like. But I argue for those peo-
ple who have invested their small sav-
ings in company shares. Why should
they suffer?

The present rate for preference
shares is 9-3 or 9'3 per cent. Who is
going to buy equity shares, when on
preference shares one gets a fixed
dividend of 95 per cent. when in
ordinary shares at 6 per cent there is
a risk of losses also? Some hon. Mem-
ber said yesterday that it will not
retard the growth of production. I
do not think that it will not retard the
growth. I want to ask whether there
is the same enthusiasm for buying
mew shares today in the market it
wag six months before.

Some quotations were given regard-
ing high profits after paying super
profits tax. Regarding that I will say

that it we take the present price of,

those shares, it gives only 5 per cent
%o the shareholders. The 26 per cent
profit is al] right, but the reserves
were not counted. A shareholder who
had got those shares did mot  buy
them when the Century Mills started
about 60 years ago. He might have
bought them two or three years back.
We have to take their income which
will be 5 or 8 per cent.

In these circumstances I plead that
he will again give thought to it and
see as to what can be done reasonably,
He may take Rs. 25 crores or Rs. 30
crores. A company will not collapse
because of that. But I think he would
not do such things due to which the
industry will suffer very much. There
is no load on account of these Rs. 25
crores or Rs, 30 crores. But whep it
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is Rs. 75 crores or Rs. 90 crores, they
cannot bear it. When he took charge
of the Finance Ministry five years ago,
there was general relief among the
people, among the poor, the rich and
the industry. They thought that as
he was a very reasonable person, he
will not do such things that will put
such a burden on anybody which is
unbearable. But every year you are
increasing the taxes; you do not re-
duce them. Still, they bear them and
bear them happily. They pay them.
But this time there is something
wrong in the calculation of the Super
Profits Tax. If you think again as
to what is wrong with it and if you
calculate, I think, you wil] see that the
percentage which js allowed for pre-
ference shares, namely, 9'5, should be
allowed for the ordinary shareholders
also.

Shri Tyagi (Dehra Dun): When does
the hon. Minister reply to the debate?

Mr. Speaker: At about 2 o’clock.

Shri Seghiyan (Perambalur): Mr.
Speaker, Sir, the Budget has  been
prepared with special reference to the
defence of the country. Probably for-
the first time we have come to know
what it means to be in war and what
it costs to defend our independence
and democracy from a ruthless ag-
gressor. There can be no two opinions
on this score that the country should
be defended effectively and at the:
same time should be developed eco-
nomically and industrially. We have
to prepare ourselves. We have to
make ourselves strong against the
aggressor and also against any possi-
ble future aggression from whatever
quarter it might come.

In preparing the Budget which is to
prepare the country for defence and
development the hon. Finance Minis-
ter has succeeded admirablv as far
as the arithmetic of the Budget goes.
So much is the additional requirr-
ment and sp much is the additioral
resources that are to be rais~d.
We have to see whether the addi-
tional burden of taxation has been
assessed correctly and distributed’
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wisely and whether the taxable capa-
city and the saving capacity of diffe-
rent sections of the people have been
ascertained in a correct way.

Coming to the super profits tax,
first 1 support the basis and the form
in which it has come, It has to apply
to income where, after deductions, it
is above 6 per cent of the total capi-
tal. It is estimated to yield abous
Rs. 25 crores in the Budget estimate.
This seems to be a gross under-esti-
mate. The hon. Member who spoke
before me today also told us that it
will vie'd Rs. 65 crores. 1 do not know
why this deliberate under-estimate
has bern made in the budget. Now,
there is  a big preszure froem  big
business against th's suner profits tax.
I Ao not know whrther this under-
est'mate has boen deliberately made
to give scope for a probable change
in the level from 6 per cent to 8 per
cent. Otherwise, they may have esti-
mated it at Rs. 55 or 60 crores. What-
ever it is, we would insist that the
super profits tax as it is in this form
should be applied and the assessment
should be made on a correct basis,
and the loopholes that are now found
in income-tax assessment should not
be allowed to invade this field also.
Some time ago, the Public Accounts
Committee also reported of many
cases of under-acsessment of income-
tax. The same thing should not
haopen here, * Of the heavy burden of
taxation, a major portion has been
allowed to fall on the middle classes
and the poorer sections, especially the
additional levies on kerosene, soap,
printing and writing paper, tea, coffee,
tobacco, and revised rates for post
cards and postal articles. These addi-
tional levies are sure to hurt the
common people. It is idle to talk that
th~sa inereases will affect only to a
small nercentage of the prices of arti-
cles.  For evxamnle, it is stated that
the prices will increase only by about
14 nP. in the case of soxp per
bar and it will be 1} nP. in
the case of cloth per square
metre. Though the tax may be
14 nP, so the merchant, if he is
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honest, will make it 2 nP, If you go
to a village, the increase may be 5 nP,
or 10 nP, rounded up to the neares$
amount. Also, the increased cost of
living, increased cost of materials and
the cost of other articles are bound to
push the prices of various articles up
in the market.

Yesterday, the hon. Deputy Minister
gave an assurance that prices will not
be allowed to rise. While we welcome
these assurances, we would like to
know what concrete stcps are being
taken, whether the Geve'nm'nt nro-
pose to take over control of produc-
tion, whether they will tike  over
distribution of the essential enmmo-
dities, whether they will open fair
price shops and a'l these  things.
Pious wishes and brave assurances
will not do miracle in this case.
Unless we have got concrete steps
and concrete machin~~v, to Aeal with
these, in no time prices will go up
spiralling and at a later stace it may
be very difficult to control these in-
flationary tendencies in prices.

Coming to the compulsory savings
scheme, the other day, an hon.
Member mentioned it as a scheme of
compulsory starvation. 1 am afraid,
this scheme has been drawn up with-

out assessing the saving cavoacity of

the different sections of the people.
In a study undertaken by the National
Council of Apolied Econom’c Research
in 1960 of urhan income and savings,
thev have found that there is a vast
diffrrence in the savings in inrome
between the lower groups and the
upper groups. Suppose we take the
disnosable annual income of househnlds
under Rs 2000 the averase net saving
per houcehold has besn found to be
minng 125. That is, thev are not
savins. They g'ther toke loans or de-
save their past savings to maintain
themselves, Tn  housrholds with
Rs 1000 {0 1999 the averag~ saving
hag heen minus 83, Again, they have
tn take loans and they are in indeb-
trdAness.  In the groun Rs. 2000 to
2999 the savine has h~rn minus 24.
Onjy in the groups 3000 and above,
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we find some saving. In 3000 to 3999,
there is a saving of Rs. 15 per annum.
If we go to the group 10,000 to 14999,
the saving has been put at Rs. 3019
per annum; 15000 to 24,999, Rs. 6227
and Rs, 25,000 and over, a substan-
tial saving of Rs. 18,017. This table
would clearly show that the lower
income groups are unable to save. If
you take the ratio of savings to in-
come, you will find that the
group ‘Under Rs. 1000’ is unable to
save; and they incur debts, and the
ratio of the dissaving or debts to
income is 20.8. The group having an
income between Rs. 1000 and Rs. 1999
also incurs debts, and the ratio of
debt to saving is 6, The group of
people having an income between
Rs. 2000 and Rs. 2999 also incur debts,
and the ratio is only 1 per cent in
their case. From the group having
incomes of the order of Rs. 3000 and
above, there is a gradual increase in
the ratio, and the increase is by leaps
and bounds. If you take the group
having income between Rs, 10,000 and
Rs. 14,999, the ratio of saving to
income is about 24.6. In the case of
the group having income between
Rs. 15000 and Rs. 24999, the ratio is
about 33, and for the group having
income Rs, 25000 and over the ratio
is 44°5.

This clearly shows that the saving
is more heavily concentrated in the
higher income groups. Therefore, ins-
tead of asking the low income groups
to save compulsorily, the Finance
Minister should have asked the higher
income groups having an income
above hs, 10,000 or Rs. 15,000 and
above onlv per annum to save com-
pulsorily, There would have been
some meaning in asking.them to save.
So far as the lower income groups
are concerned, they have nothing but
their indebtedness to offer, and they
are not able to save under the present
conditions. These figures were com-
piled in 1960, but I think that the
condition now would be much worse,
and these people would have been
plunged into greater indebtedness.

It is also pertinent to note here
that the Compulsory Deposit Scheme

3017 (Ai) LSD—4.
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Bill is applicable only to the classes
having income between Rs. 1500 and
Rs. 3600, Though it is called a com-
pulsory savings scheme, it does not
apply to the groups who are liable for
income-tax. That means that only
the groups having income between
Rs. 1500 and Rs. 3600 are compulsorily
asked to save, while the other groups
are not touched, and we are leaving
them to their own pleasure,

Also, it is found from the report of
the National Council of Applied
Economic Research survey that-the top
one and a half per cent of the house-
holds with an income of Rs. 10000 or
more accounted for 166 per cent of
the net urban savings, while the top
4 per cent of the households accounted
for as much as 200 per cent of the net
aggregate urban savings, If the total
net aggregate urban savings had been
Rs. 500 crores per annum, it means
that the top 4 per cent alone saves
about Rs. 1000 crores, which is offset
by the Rs. 500 crores dissaving of the
other groups. Therefore, there is a
heavier concentration of saving
among the higher income groups
which we should take into account
while imposing the scheme of com-
pulsory savings. Therefore, I would
suggest that the compulsory savings
scheme should be applicable only to
the highcor income brackets than for
the lower ones as has been contempla-
ted in the present Bill,

Further, 1 would suggest that just
as we have got a capital control
scheme, likewise we should have a
salary control scheme also. For all
appointments over Rs. 5000 per
mensem the establishment, whether in
the private or the public sector, should
take the permission of Government
before making such appointments. In
some cases, it may be necessary te
pay more than Rs. 5000, but in all
those cases, they have to make a
relevant case to Government and
take their permission before making
such appointments. Also, salary in-
crements for salaries over Rs. 2000 p.m.
may better be put in the compulsory
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savings; at least 50 per cent of the
increments.should be put in the
eompulsory savings which are to be
paid five years later,

We are asking the poor people to
pay the taxes willingly, we are asking
the clerks, the teachers and the agri-
culturists to make ccmpulsory savings.
While Government and the Ministers
are preaching the virtues of saving, is
it not better that they presuppose
this preaching by their own practice?
Are Government prepared to save
something? Have the Ministers and
the Ministries made any honest attempt
%0 curtail their expenses?

The sense of urgency which is so
important in times of emergency is
lost sight of now. Though the leaders
speak and the newspapers put in
smal]l boxesg the “Do’s and Don't’s” in
times of emergency, what happens is
that the farmer in the field, and the
worker in the factory and the clerk
in the office has not been made to feel
that there is an emergency and that
they have got a task to fulfil. They
do not feel that if they do an extra
bit of hard work they will be doing
something to drive the Chinese out
of India because they do not see the
same sense of urgency in the Govern-
ment administration itself which
continues to be in the old rut of
pompousness and lethargy., The ad-
ministrations, the officials and the
Ministers, the executives of big pro-
jects and the authorities in the various
public undertakings should now seek
to improve the efficiency, curtail the
expenses and also to make the
necessary economy within their spheres.
Nobody can say that there is no scope
for improvement in the ‘economy of
the goyernmental administration, No
less a person than Mr, V., T. Krish-
namachari, the father of planning i
India, speaking in a seminar on Plann-
ing in August, 1959 said: ,

“If there is a close supervision,
the saving in costs would be 13
per cent . Take our big ‘rri-
gation projects. Administrative
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efficiency alone can make a diffe-
rence of 15 per cent in costs, thas
i3, in the total costs of the pro-
jects”.

If we take the Third Plan outlay—the
origina] estimate—of Rs. 6500 crores,
then 15 ver cent saving would mean a
saving of Rs. 1125 crores which is not a
small amount. For 1963-64, the Plan
outlay ig Rs. 1226 crores and if we
make some honest efforts to save some-
thing, at least at the rate of 10 per
cent., we wil] be able to save about Rs.
120 crores which ill go a Jong way not
to tax the poor people, not to tax the
kerosene, not to make the homes and
huts of the villagerg dark, not to put a
premium on the education of young
children, not to make the books and
paper costlier than what it is. We
can bring more light to the homads
and minds of the poorer sections of
the population. We can give more
comforts to soldiers. We can bring
more happiness in the country if we
are able to make more economy in the
governmental expenditure.

One word more about defence. The
preparation of defence is not going
to be a temporary affair. As long as
the threat of war is there, as long as
the aggression is there, we have to
take a heavy burden of defence. Un-
less we take a long range view, assess
the taxable capacity and saving capa-
city of the neople and distribute the
burden s5 that it becomes bearable for
all sections of the population, unless
we do this now, we may entangle the
country and the people in a serious
economic crisis and inevitable catast-
rophe of a big nature. To solve a
problem befxe it becomes a crisie, to
avert a crisis before it becomes a
catastrophe should be the wise policy
of a welfare State.

Shri Liladhar Kotoki (Nowgong):
Mr. Speaker, Sir, we find that the
Finance Minister has presented a very
bold budget. He has only done the
duty that has been cast on him by
this House and the nation as a whole.
On 14th November, 1962, we in this
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Mouse and on 26th January, the entirg
aation took a solemn pledge ar. the
emsense of thig golemn pledge wag to
harmonise all our resources towards
the organisation of an all-out effort
%o meet this grave national emergency.
Therefore, if we have to augment our
defence effort, we must go in for in-
ereased resources. Thig ig what the
Finance Minister has tried to do in his
budget, There is an’increase of about
Rs. 610 crores over the current year’s
dudget and if we look into these fiures,
we find that of this increased amount,
Rs. 491 crores go to the defence head.
It has been more than once announced
in this House and outside that defence
and development must go together—
they are inter-linked and inseparable.
Now, taking both defence and develop-
ment the overall budgetary gap comes
to Rs. 455 crores and this entire gap
ig covered by the increase of Rs. 491
erores in our defence budget. So, to
eomplain that this is an unrealistic
budget does not seem to hold water.
It ig true that the budget proposals
which the Finance Minister has
brought forward cast a very heavy
burden on all sections of the popula-
tion—and this is as it has to be.
Therefore, I would congratulate the
Finance Minister for showing his
boldness in discharging the heavy duty
that we in the country as a whole
have cast upon him.

However, keeping on to this broad
approach, there are certain points in
the budget proposals which, I feel,
deserve some consideration by the
Finance Minister. If he considers
those points, I am quite sure that his
expectation of the overall result will

.not be anyway grately affected.
Firstly, I would submit to him whe-
ther he should not withdraw the duty
that he has proposed to impose on in-

- ferior kerosene and also to reduce the
duty on superior kerosene. I submit
this because we will find, out of the
total taxation that is proposed, of
about Rs. 275 crores, Rs. 205 crores
eome under the indirect taxes of which
about Rs. 175 crores fall on the consu-
mer goods and hence the incidence of
this heavy taxation, as a whole, falls
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on the poorer sectiong of the popula-

tion. The kerosene is a commmodity

which ig mostly used by th& poorer

sections and more particularly i the

rural areas.

Secondly, I would also appeal to
him to exempt uneconomic holdings
from the operation of the comulsory
savings scheme ang that applics in the
case of below subsistence low income
group. We have other small savings
schemes also towards which the people
contribute. If we accelerate our drive
for those voluntary savings schemes,
then we can expect the amount which
the Finance Minister thinks he will be
getting by the imposition of the com-
pulsory savings scheme. If he does
80, then he will take away the pinch
that this compulsion is likely to give
on the poorer sections of the popula-
tion and the poor farmers. In this
connection, I would suggest to him that
if he cannot take away the compulsion
part of it, he should better take to
compulsory insurance rather than
compulsory saving. That will give
am additional incentive to the poor
people; that would cover, in addition
to savings the risk element. I think
that will be a better proposition than
the one that he has proposed so far as
the poorer sections and poor farmers
are concerned.

Then, I plead with him that the
small and medium industries, with
small capital and meagre reserves,
should be exempted from the opera-
tion of the super profits tax. So, also
the nascent industries. They should
be given a tax holiday as has been
suggested by various Members in this
House.

Yesterday, the Deputy Finance
Minister, Shri Bhagat, spoke about
the price line. I would still plead
with the Finance Minister to keep a
close watch over the cumulative effect
of all these multiple taxes. The prices
are sure to rise on consumer goods.
But let it not be a price bevond a rea-
sonable limit. The fear is and our
past experience shows, that the prices
might go much beyond what is reason-

L)
.
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[Shri Liladhar Kotoki)

able. I would request him to keep a
very strict vigilance on it.

About development, I am constra-
ined to point out the performance of
our agricultural production is not
quite satisfactory. The targets that
we set in the Plan are mot reached.
If things are allowed to pass as they
are now, we will not be able to
achieve the targets and that will be a
great calamity. There are various
causes why this has happened. The
causes are known. But the sorry part
of it is that actions are not tak:n as
required. One thing has got to be
remembered. It is the farmers who
produce. But all the efforts we have
made so far have not simiply reached
them. This, in a nutshell, is the prob-
lem. I would draw the pointed atten-
tion of the Finance Minister to this
and ask him to look into it,

Then let us see how this twin policy
of defence and development applies
in the case of the north-east frontier
which comprises NEFA, Naga Hills,
Tuensang, Manipur, Tripura and
Assam. 1 wil]l not say anything about
defence because it is not within my
competence and I do not think it is
wise and prudent to deal with the mat-
ter here. I only hope that steps are
being taken in the light of the expe-
rience we haq during the first assault
on this sector,

Regarding development, 1 have got
a lot to say, but I know you will not
give me time for all that. Therefore, I
will simply sav that so far as deve-
lopment in this zone is concerned, it
is most disappointing. This House
knows how this zone was affected by
the partition. The entire economy was
crippled, and ail that has been done
during the Firsi, Second and even up-
til now under the Third, Five Year
Plans hag fallen far short of th~ deve-
lopmental needs of this zone. This en-
tire zone is full of reso:'rves, natural
angd otherwise. But somehow they
have not been tapped. Overheads of
power and transport have not yet been

.
[
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provided. The per capita consumption
of electricity in Assam is 254 k.w.h.
against 31-62 kwh for India as a whole,
Take any criterion you like, You will
find that the economy of thig entire
zone is at a very low ebb. If a strong
economy is necessary to have a strong
defence, here is a case which is not
only local but national. So I urge on
the Finance Minister to give his special
attention to the sorry plight of deve-
lopment in this zone. With these
words, I again congratulate the
Finance Minister on the Budget ag @
whole.

= fagmaz ¥ (ger) ;- AR
Eqer WEYEW, STE aF Al &1 gFEe
2, & fragA FeAr aTgar § fF game &
R frY 3 § qay smar &9 g, W
Iq AW FT AW AT § | AT AL
Y T2 T ag & fF S swgardy aw
TR 3 &7 &, faw & amfas 09
FY g2t q1Ad §, W A1 3w A IAfA
FT g €799 §, I SAIATTT 7T F 77T
T 3 THTC FY WTAATH Hiwd gV TE
ff 98 AU sqFATa AT AT TE) 0T ]
&t ag ga1 =g gifa geir s faasy
FEAT AGE AT AT AFAT § |

12:25 hrs.

[MRr. DEPUTY-SPEAKER in the Chair].

H IR F qFHCANT 9AT K A o,
IgHY av% WY & oo era arwiaa
FIAT ATGATE | AT AATATCTAT A 57
SHTC K1 wrEAE swtra g% fr gt
g AT AT AT # ¥ A7 oqqedn §
foFT e § W 3T 47 4 98 §
e IoaTg SWIATEY A § A SqT6TT
& F7A FT G IFAT § | qgT 7 TF AW
AEEq 9§ wwha faq aey Y
¥ amY T@AT 9TgAT § | w4
T AT S gete A g, e &
« AT T & FRO a7 g swaardy
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Tt # Iimg FY ArEAT G quv a8 FAT
T R oW g R &Y Arar ®
A T 7 A gErE a §F fecaTg
WTEAT b SR | IO TF fawd
fea g 7 ata @ fr foge aoe &
@ s Exm Wy Y 9 oA s
AT # ETE-TEAAT A TE 9w W
ST Y AT 7 § | F a@erar Srgar
g fF ora ga 2w ¥ sgaqrdy 90§
S T AT wiwa g R ag
g1 gy & F9 F afw fr g ¥
gFAT | 7C [qIATd F ATH FY ATGAT
JETT Y AT AT EY ) 37 faT a€y
gift & 2 #Y e, qFE wae
AT FET § @ g & | S99 /T
F foaar @ ) @Far &, I99 W@
ST g ZqE gY aFr & 1 3 gy
T THFT F TASE B /AT T A
9t | 3= Fg 91 fF amwraaar a8
st grar & f g afas gfeesor &
FH FY W o7 @ & 97 &N fafEa
fadrg & fF R gAY [y F AT
xat A arar & & & A Ay F
gfafafea smoor, AR § g dar
g, 9 TFT &1 WG wiFa g

arx ¥ g wfas & wfas a6 1 " .

FY QT DA |

O ag g I R AfF N F
9 T @3TE ¥ 59 A gd
N ATAT F TR 9T TR 1 F qgwm
srgar 5 1 R faw we S g
FEA T ARE F4 6w wers 7 gk
A F A wa wia aafea
A ag 7 Gt &Y " FY 92 &4
o aF F1 3faerd a 9g Fqrar § &
&Y 7 S TF I AT QT FAY qG FH
AgraRId eI I I AN
Wfar a1 gad e feer Y & 5t
¥ g | Y EF QF AT T T ARG
wf A T, IJEH T T I I
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%t I9iErT 75 Zwr 0 od) feafa
¥ ez # faggA FQ @1 9
Fwar g & fam &l W1 @
7 g F1E G i 3 § w8 waar
ahy frag aearfas AmaTFaR
gfa & AR &7 N T g qrd
TR TGT 1 I =T ST A AT
TR AT HT GLHL & qfq S ar
FErfa oY Y 1 QAT wEY fear T
&\ moET At it A ad S
g & 5 EFt 1 agy far aw

# oF GRT 91 7 q9F g
g AT g | fod waw awmm A
Fgr & Sgzan =mgan g fF fraw
& femede § W fFaw yaR F a7
¥ &9 &, Y 9 W g § WL WY
FAaT gk gAk fafaeex arfgam &1
T 27 q1 HIIHT S g A7 HTA-
AL HEHT Tl g 1 W T A
e far s SR miRaEs
T F1 AT Y A g8 fafma @ @
fF €9 SFTX &7 IEAT §1 qEar oy
fF g 37 au FY TG wggE 7
Y | gAR @Y A7 a9 F A A9
BT T | FT 4199 F7 a6 ¥ o @y
T HAET THFR T qART awel gIa
T g g e R A
Y e T fear w1 & s gt
2 fF St oft orferet &7 2 w1 €, 9
gffad &7 ¥ 3 W g far g
WE Y ag § fF owaetw #®y
AT T § IEH G FEY AT BT B

A T TR

# wg ¥t aawTT AR § R ww
3w A WF d A w4 AG afew
T TTT 8T QR F 99T ¥, AT
=it Rt aoe § geRr feamg v
T a8 N7 T § fF gEeT gwaew
Iy ! A A T Ig WY

.
.
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[ fawraez &@3)

FTEETTA FI G ? el wdt v
R g ST F A I Iy §, T
#Fag nt {, 43 T N aoe ¥ 18 7@
gar § v 17 N F1 W oFrEE TEFR
FH0 TN AT IR g Y AR
qreNFz TTAT & oA &, aq @ g
I FIT BT A wEAGEA T4 [
qifg T 1 FON ¥ ThFEE ¥ T
/41 31 A ofFem ¥ g0 a@R
AT ATT FA F gEg A 3 A
qQIfFETrA FY FTAT TG 2] AT A_qT
oeT {1 AWM gAY Tifesa i faar
W 3IT § T3 arfaw w4 g, aq ww
sew | F g o gura wet T
1 a1 frr mifeeq # Jmar g ?
e TTF TivEmA & Q9 gATT T
®qIZT FTA JTE AT A& T
fFeTT T ITH TFMEAT , IR TG
& *1 gET T4, W@ F oY oy
IAA g, I3 QI Saq 79 frafg =
T 2, ITFT A A wEY fw iy
IT 9T T1T FTAT &1 AOHT GH WK
&6 g A g

aiFE™ Y Ry & ey
& gat T2 @ g1 g o aat
sfeq T & 8, & g9 9% SavaT A Qear
QUEA, TG TF T& T I W AW
AT X770 § ) Tiwe & arat wifax
fFPr o R XA AT E L | W WR
& g oAt Agrey amal & fay e’
A § AHT ITF 99T ¥ I8N &1 T
¥ Tfriz Y AT 3 ) IF AR WED
ggY FAFAT WA ¥ ggw fifen
&5 fad=g s Ay | wa fFg @ A
ora & ° AT a3 gW 3 A | AW
QI [T FUT I IAET IgTY FT AIE-
IR ARl ARAT FAaT a@ A ]
91 § toaT F75 gAam @I B
AT 7 T ] TR gW T A
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feq wrrr @ A aifeee & o
A A T 1 A Fafeaa w AR
Y Y JAR § v g7 ag A it
¥ gAR g w1 gEe fzEY fE v
@ ¢ | T T fw gw arfeearr &
g AT FT, g wfwe F X
a7 @A wifgd f a8 gy =@
quz Ffearg § fF ogy gara Tr QY
& 97 & fgars T3 99 @ §, gy
TAT AR | FrE AR ARG
T 98 FgA ¥ oy e gy g
fr Y gaTTr TwET A9 T, AW TW
wRar ® 1 |rfET Y gwTa W agt
3T ITF g WG TFR ¥ glagd
o e ax & 1 & fAdee WA g
gt gremagIIam ¥,
ITFT qTE gAY ST AL fem@y )

W AT FFR Y 79 ¥ @y
SR =t aw 7g Aw g g fe
WA o 1 Tggaaw
FqY 37 i fAagw FT ST
g1 g as 0 SR g, s feafe
7g  fF 2w # 7 & s &1 e
q, 7 A I & 9 & a9
g qfcfeafa av ok g fw famere
wrEY 337 ¥ ff 7 faw @ ) wTCw
78 & g 9w #i & ar a3
& g @ & 19 &) 39 & qg A
frafz &1 wo afew & om0 W
wR ZF 7 faqr 9 Y fad) off aeat-
e F gEg ¥ e o g e
g g ¥t fagm & w4l
T fora® e A F@ F S7qT
LR R ]

# 7 X N FrerwEy THIA
g =t o s wiEaT g 1wy
ETEl & avaeg ¥ AT 67 WY @ar
oq T% @ I6H @ & g § qud
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T8 o g fr S ywEt &7 oo
I TATY I TR A FY TF [
79y w9 a2 fee @ @ 1 S9E A 3
#t frray arem agl, 9y awerar
Iy g1 Il A qma & 2w F fRaR
arfaal § =T Iq% wfq sy
fafea € o8 qued ¥ § wroas awd
g gy awr 0 .

T @ & graeg X wR @Sy
Faga A A F &, g T F q@
qE gEY F g9 AYF GEA @AV
SEAT § | AR AT a8 AR w1 AR
Y g wfad #1 gre afwx ay
T TeAH & F Wit @y feafa ag @
T foreft WY ot & ST, AT 5 o0
T 3oo Fo ATEAT YT ATAT §, W TT

QUVET REYLD © : WIIHT G9T T
QIR R, W WY g FIAY )

&t fasraex &3 - qA AW { T8
ooy A 79 faae fay § afea &
oY v @ g faan o

IJUTETA WENIX © W9 & €9 faE
R :

&t fawrex @3 ;0 & g oD
T T QI 1 AN § o ag fadew
X <y ar v s weaw & & feafa
IET GAT § | A TAH AT gAR W
a1 wfwafs 1 g #1 ggdr & seN
€76 GHIT HT GAT WifEd | wH
I feafq o & f5 wr ag s
W faalg & Sar ¢ @ ardy
F g & fa¥ gu¥ wa 4¥ T R,
AT g RIS HAT 9T & I §98 F
fod &% 7 T97 1 W 39 A W«
& S fSraar ERraw FEman AT § Sawr
T HOX T¥ @ § W A
S UG §, WeAW @ ¥ qw@i Qi A
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Tl & o g7 AT, o 99 qry
e fraflg W sm s T 2 ) WS A%
W IF R Yo Fo FfTF 47 7T QT
A T ITF FT o Fo TR AWM |
I AW o %o Mfgw 31 ¥ o7y awE
# Wrarge 3T ? forg qowrT a7 a-
fra gt Ty & TEr §, WK g
@IT YA § A0 SHA A A W)
TRy § frane @ =ifgd | s
TE A KL T T AHT 70 TS § forwd
FR a8 Fa49 T4 T awdrar &
A &1 faww feway awar § fr
T WA TR & IR & 99
W | 9 AT gAY qdH § T
€% 31 T GFA7 3 17 £75 FR07 4G (%
FIAOMN AT s FITIARIATR
% T SFg AT aiferar #1 AT FT 0

o & & F3d UF 1T FZ T A3
s, A fF @zt asG g wag ]
fr & & 391 ¥ wvaey # 1 733 ® AA-
Mg wgedl ¥ |E oY § &g @,
afer & faegr =% faas w5
AT g 1 F O gaAT g ey &
I W TA &@ FaA gHiaA A
mr fF @ o e § aga 39
I qR JuF Tig gAL fa A Ag-
IR 1 Tgg @A T
W FT AT Gfwa @ amr g
ewaa g fe vy Fag ag &< foraw
mr ar fe R fary F 3w Fa &
R AT AT WT FAF A3 IT ) ¥
TFR F ATIT TSLT WEFR B TG
gt e 1 Tepiq mER # 9
v AR §g7 W= g . g
AFF IEFT HT T AT I AF |

& Tdi #7 T8y 3T & awew wow
AT F@T § AR W9 P TOAR
Ll
Shri Nataraja Pillai (Trivandrum):

With your leave, I shall make a few
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[Shri Nataraja Pillai]

observations on the Budget proposals
presented to this House.

4175

During the Fall of last year we were
subjected to a massive aggression on
our border, and the nation as a whole
reacted to that by taking a pledge in
thig House to vacate the aggression and
to protect and preserve the interna-
tional boundaries of our State. As
such, it is the duty of the Government
to implement the decision taken in this
House unanimously. I think the
Budget as presented is the first step
in that direction. The Budget can
thus be characterised ag a  defence
Budget,

Necessarily thon we are slowly drift-
ing into a war economy, The pivotal
task in the management and control
of a war economy is to mobilise all the
resources and to direct, initiate and
maintain the resources of the State for
productive capacity. This calls for the
transfer of all resources from the less
important ends to those that are re-
lated to defence,

The hon. Finance Minister has, with
commendable courage, adopted mea-
sures to mobilise al] resources to the
best advantage and to maintain the
productive apparatus for the defence
of the country.

Out of the total budgeted expendi-
ture of Rs. 185240 crores for the year
1963-64, Rs. 70851 crores is marked
for defence, in addition to Rs. 106
crores for capital outlay. This amount
is Rs. 418'9 crores more than the
actuals for 1961-62 and Rs, 36514
crores more than the 1962-63 Budget
amount. It is Rs, 25670 crores more
than the revised Budget estimates for
1962-63.

After having made a provision of
Rs. 800 crores and more, it is incum-
bent on the Government to see that the
amount is utilised in full to the best
advantage. But the record of the
Defence Ministry in this matter as

revealed by the Audit Report is not
encouraging.
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During the year 1960-61 there was
a saving of about Rs. 28:08 crores out
of the sanctioneqd grant of Rs. 338:23
crores. The savings are accounted for
by the non-implementation or delay
in the implementation of the schemes
by the Defence  Ministry or mnon-
materjalisation of supply. This chronic
ailment will not, I hope, persist here-
after. I hope that in this year of
emergency the department will try to
utilise in full the amount budgeted.
The comparatively large provision
made in this year’s Budget should en-
able the Defence Services to equip
themselves effectively and make them
more mobile and give them air sup-
port which is indispensable, with the
help of our friends. With our pain-
ful experience of the last year or the
immediate past, I trust that the pro-
vision on Defence Services will be
fully utilisedq to the best advantage.

It is very difficult to distinguish
between military and civil expendi-
ture during war or even during peace.
Military expenditure for the defence
of the realm ultimately depends upon
the productive capacity of the nation.
It is more true in a country where
economic and industrial developments
are only beginning to grow. The hon.
Prime Minister in one of his recent
specches said that “the more we con-
sidered this matter the more we would
see that our development schemes
were by and large an essential part
of defence. 85 per cent of the deve-
lopment plans are an essential part of
our defence and even the remaining 15
per cent are indirectly concerned with
it. May be, a few things might be
slowed down or otherwise adjusted
but by far the greater part of our
Plan is essential for defence so that
it is neither correct nor justified to
draw a line and say that this is de-
fence expenditure and this is develop-
ment expenditure as if there were two
separate things.” In a war economy
there cannot be a division like that.
The wl':ole nation’s productive capacity
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must be’diverted and harnessed for
defence. Therefore, at this time of
emergency, the defence budget has
necessarily to include adequate pro-
vision for the development of the Plan,
Not only that. The economy of the
country must be so adjusted to help
the defence capacity, to the present
situation. For instance, we know how
UK. mobilised its resources during
the Second War. We find that res-
training the consumption of non-essen-
tial goods, tapping all resources, volun-
tary and forced savings, mopping up
the increased purchasing power, rigo-
roug checking of inflation and rise in
the cost of living—these were the
economic policies adopted by .he
United Kingdom to win the war. That
nation which adopted these principles
was not prepared to accept defeat at
any cost and ultimately succeeded in
establishing its ‘'superiority and its
integrity. Sir, I am glad in a way
that the hon. Finance Minister is
adopting the same road to victory in
his Budget too.

1 wil] conclude in two minutes. I
have to say only one or two things.
That is about the compulsory savings
scheme. Fifty per cent of the land
revenue assessment is to be realised
ang credited as compulsory savings. In
a country like India where fragmenta-.
tion is at the highest, I think this
proposal will be very near impractical
to be worked out. For instance, in
Kerala 666 per cent of the holdings
are below one acre; the majority even
in this group owns a few cents and
the land revenue assessed on  these
bits will be too small. Perhaps in
realising this amount there will not
be much of an expenditure as was
expressed here by some friends; the
land revenue staff may be able to
collect it from the land-holders; but
the thing is it will not be a savings
%o the land-holder. It would be an
inflnitely small amount and a
poor land-owner will not know where
it is credited and how he can get it
dack. It will be an unnecessary kind
of penalisation for the landholder v.vith-
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out bringing in any appreciable

amount to the coffers of the State.

About the income-group of Rs, 125-
250, I may say a personal experience
which [ had. In our State in urban
and semi-urban areas there are some
co-operative  distributive  societies.
They put an officer and there was an
effort to organise them. I had also
a hand in it. When we were trying
to organise it, the difficulty we felt
was that this low fixed income group,
who were in the Central State Ser-
vice, the other employees, etc. were
perpetually in debt. They cannot come
out of the debt. In spite of the ad-
vantages which they knew that co-
operative societies will give them, they
were not prepared to come in. If you
examine the co-operative credit socie-
ties in urban areas, you will find the
largest number of defaulters are from
this group—fixed low income group.
They are living a life of perpetual
indebtedness and it will not be possi-
ble to realise any amount. When I
spoke about 'my State, Kerala....

Mr. Deputy-Speaker: He must con-
clude now.

Shri Nataraja Pillai: ] will conclude
with this sentence. Or shall I stop?

Mr. Deputy-Speaker: Shri Ranga.

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, I am sorry, on this first
opportunity to speak on the Budget
introduced by my hon. friend Shri
Morarji Desai—and the other Budgets
introduced by him—that I cannot
agree with him in the claim that he
has made in these words:

‘I have endeavoured in doing
80 to be fair and constructive to
the best of my ability.”

1 am not quite sure whether he would
agree with me when I say that it is
not entirely his own achievement.

The Minister of Finance (Shri Mo-
rarji Desal): Entirely my own.

Shri Ranga: If so, he would have
hesitated in using these words:
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[Shri Ranga].
“The proposals that I am called

upon to make for my fifth Bud-
get....”

Shri Morarji Desai: That is my duty.

Shri Ranga: He is obliged to be
Finance Minister and necessarily he
thinks that he is called upon to make
proposals. ..... (Interruptions.) Please
have some patience. Otherwise, you
can as well ask me to sit down and
we can well close this House. Other-
wise, he would have hesitated in using
those words. Why do I say that these
proposals are not fair and that they
are not constructive? Are they fair to
the kisans, the great majority of our
masses? The prices of agricultursl
commodities are being kept down.
Only yesterday, one of the Deputy
Ministers made the claim and earlier,
the Minister of Planning in particular
was making that claim—what steps
they would like to take-and they ask-
ed the House to give them more and
more powers to keep down the prices.
In addition to  that, this Economic
Survey itselt bears witness to the
fact that they have issued instructions
to the Reserve Bank, and through
the Reserve Bank they have tried to
keep down the prices of rice. They
have made a specific reference to that.
I know it for a fact that the peasants
are suffering very  Dbitterly because
the prices tha't they are able to get,
if at al]l they are able to get, are very
low. In many cases they do na¥ find
buyers and those buyers who have
sympathy for them and want to take
their supplies are not in a position to
pay, because they are not able to sell
at the consuming centres, and they
are all going through all these trou-
bles. So, how can we say that my
hon. friend has been fair to them?
Not being satisfied with that, they
have been harassing and hustling the
State Governments with the so-called
land reforms. They have introduced
these ceilings. The ceilings are put
at a leve] which are expected to leave
not more than, I suppose, Rs. 400 a
month fer an  egriculturist family
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That is the highest. Most of them earm
only less. After having put that ceil
ing. they have also clamped upon them
additiona] tax burdens and additional
land revenue burdens.

In my own State, our Finance Mi-
nister hag had to admit that in some
cases the additional burden would be
200 or even 300 per cent and that im
a few cases it may be more. Certain-
ly nowhere is it less than 100 per cent
more. This :5 being imposed upom
these people, and in other States simi-
lar things are happening. My honl
friend now comes and says he has got
this great gift to us, namely, the jm-
position of compulsory savings. How
is it to be collected? Through the
village karnam and the village mun-
sif. Therefore, there will be the usual
trouble there. In that way, it will be
collected with all the rigours of land
revenue collection. Are there any
exemptions there? Nothig whatsoever.
In the case of other classes of people
there is some minimum of exemption
But here, in the case of the agricuk
turists, there is nothing whatsoever.
Evidently, my hon. friend either did
not give much thought to it, to the
suggestion by his experts or whoever
has given it, or, he must have thought
that he would make concessions later
on. Whatever it is, he has not bea
fair to them.

Take next the ordinary working
classes in thig country. My hon
friend seems to think that just be-
cause he hag tried to beat everybody,
whip up everyone, he has been quite
fair to everyone. I do not see any
reason why the Finance Minister
gshould be ' squeamish about making
concessions to the agricultural wor-
kers, the industrial workers and the
under-privileged people, all those
who are obliged to live under sub-
human conditions, and save them
if not from the whole of the tax bur-
den but at least from a part of the tax
burden. My hon. friend does not wish
to make that effort. On the other
hand, the total tax burden weuld
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eome to not less than Rs. 283 per
capita. That means, i we were to
take into consideration the per capita
income of our people, as calculated by
the Government experts, on the basis
of 1949-50 prices, it comes to more
than one month's income.

1313 hrs.
[Mr, SpraKER in the Chair]

One month’s income is now being
taken away by the tax burdens. Is
that not enough? In U.S.S.R. they
have a thing like this. In addition
they have another month's compulsory
savings. I do not know when my
hon, friend will jump on that idea
again. I hope he would not. Now,
we are moving in that direction.

Let us look at the approach being
made towards the middle classes. Are
they being spared in any way? ] say
that the middle classes are being bur-
dened much too much. They are being
crushed now by the indirect taxes and
by this compulsory saving. As if all
these things are not enough, they have
to pay more for coffee, tea, kerosene;
for tobacco, very much more and for
sugar and also for cloth; indeed, every-
thing. Then, when all these burdens
are being imposed on the middle clas-
ses, is any concession offered to them!?
Nothing whatsoever. In the cast of
the upper middle elasses, if they save
a few hundreds for each family, a part
of it must be invested in some of the
joint stock companies in the hope that
there will be high enough profits. In
many cases they would naturally—be-
eaugse they are small people—like to
invest their monies in those concerns
which have already built up some re-
serves and therefore whose Rs. 100|-
share capital is being quoted at Rs. 200
or Rs. 300. So, they must have pur-
chased the Rs. 100 share capital, at
Rs. 200 or Rs, 300. Now these peo-
ple have got to be satisfied with what-
ever would be left after the super
profits tax which is now imposed. The
alternative suggestion that hag beem
wmade by business people is, why not
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you increase the corporation tax amd
get the desired Rs. 25 crores. But one
hon. friend said, why not these taxes.
True, these are the two questions, and
into these questions, what is the
answer that has been given in this
House? A cross-section of this House
has indeed expressed itself against
this particular proposals, . . .

An Hon, Member; No, no.

Shri Ranga: —except for one hoa.
friend who says “No, no.”

Shri Harish Chandra Mathar (Ja-
lore): Hardly two or three persons
in business.

Shri Ranga: Who would be able to
put up with these proposals, and who
would be benefited? Not all those
companies—] am speaking subject to
correction—who keep themselves
within the law—or by those who are
fair to producers and working classes,
but those companies which are able te
do things below the belt, who hit be-
low the belt in business and those who
are interested in them may possibly
welcome this. Otherwise, there is
general criticism against this. I we
are to look at tire reaction to these pro-
posals, you will find that it has been
very adverse.

It is true that every budget would
induce and invoke adverse commente
all over the country from various sec-
tions of the people. You will find thad
even under the present ecircumstances,
when the people are al] o very keen
on offering their response because of
their patriotic urges and a realisation
of their duties, the reaction to, or the
critigism of, this budget in this House
az well as outside has excelled an
other experiences we have had ef
other budgets.

Is this a rationally-conceived bud-
get? Can we esay that this is a
national budget? Generally speaking,
the taxation proposals are suppesed
to be secret, and therefore, the hon.
Finance Minister is expected to keep
counsel almost with himsel?, if not
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with the Prime Minister. I do not
know whom he has consulted. So tar
as the Cabinet ig concerned, he is not
expected to do that. But the principal
proposals that he has had would not
have nceded any secrecy at all. He
could have certainly called jnto con-
sultation the representatives of the
peasants, the agricultural interests, in
regard to his proposals for compul-
sory savings, go far as those people
are ocncerned, and also the represen-
tatives of the workers. There would
have been no need at all for any kind
of secrecy about it. After such zon-
sultations, he 'might have made up his
mind. A similar procedure could have
been adopted in regard .to the Gold
Control Order. There would have
been no need for any kind of secrecy
there. My hon. friend said he had
already given one month’s notice or
two months’ notice. He need not have
discloscd all those details but he could
have discussed them. 1t would have
been possible for him to have come
to the House and to the country with
a scheme which would be much more
satisfactory than the scheme that he
has got. Similarly, regarding the
super profits tax also. he could have
consulted the interests concerned, be-
cause they could not have concealed
their profits anywhere. But he did
Rot do so.

Therefore, I say that there was not
a national approach to this budget.
This is a period in which it is neces-
sary for the Government to have look-
ed at everything from a national point
of view, and obtained the national
reaction to these proposals before it
came to its own final conclusions and
placed them before the House. It has
not done that. On the other handg,
it is only a party budget, because the
Congress Party believes in socialism
and in development first of all. Just
because this nuisance of the Chinese
invasion has come, they would like to
make a provision for that also. I
strongly dissent from that approach,

ft that is the approach of the Gev-
erament,
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Government themselves have said
that we are going through a crisis.
The Prime Minister hag stated not
once, but repeatedly all over the coun-
try that any moment the Chinese
might come upon us and there is im-
minent danger. Surely, he must be
in possession of information which is
not available to us. Otherwise, he
would not be making this statement.
If, however, he is not really serious
about it, then, of course, it would be
disastrous for the country, because
what befell the boy in Aesop’s Fables
who calledq “Wolf, Wolf” much too
often would befall this country also.
God save us from that plight. I take
the Prime Minister at his word. Gov-
ernment have got information and they
have themselves stated in the pam-
phlet China disregards the Colombo
Proposals, which they have distribut-
ed as follows:

“Finally, on March, 1963, the
Chinese Government announced
that 26 checkposts were being set-
up at various places along the
Sino-Indian boundary, including
six posts in area to be demilitaris-
ed in the Western Sector.”

Then, it is said:

“By acting in disregard and in
violation of the Colombo Confer-
ence Proposals, China has exposed
its cynica] design of retaining and
consolidating the gains of its latest
aggression against India.”

This is their latest statement, as given
in this pamphlet. I take it seriously.
1 am anxious and [ am sure this House
end the oountr{ are anxious that we
should have thig budget as a defence
budget, as the nation’s gecurity bud-
get, passed by this House in  order
to protect our territorial integrity, to
drive away the Chinese aggressors, to
vacate the Chinese aggression and to
ensure the enjoyment of freedom and
fundamental rights for our people, in-
cluding my friends on my right. But
1 find that thig budget is not oonceiv-
ed in that manner.
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I wish my hon. friend, the Finance
Minister, could have achieved a larger
measure of succesg in his consultations
and in his final confabulations with
‘the National Planning Commission and
the Nationa] Development Council.
Some of the newspapers have congra-
tulated him because he hag pitched the
socalled socia]l development expendi-
ture at a lower key to the tune of
about Rs. 90 crores. But he should
have been able to succeed very much
more. There are many directions in
which there is scope fvr economy. I
need mention only three or four.

There is the administration itself.’

Even as it has come up dissected by
by hon. friend four or five years ago
in order to make it look a little more
satisfactory to the people than it would
otherwise be, they spend now about
Rs. 88 crores which is the total ex-
penditure on administration, whereas
they used to spend only Rs. 23 crores
in 1952-53, and Rs. 59 crores only in
1961-62. On social development, .hey
gpend about Rs. 155 crores now where-
as in 1952-53 they spent only Rs. 23
crores. On general administration, the
expenditure used to be only Rs. 7
crores in 1952-53. But now the amount
provided in the budget for 1963-64
comes to as much as Rs. 19 crores.

Coming to external affairs, all « our
friends are so eloquent about the fai-
lure of the External Affairs Ministry
to win the goodwill of the  various
nations for our stand in regard to

China. This damsel comes in for
Rs. 15 crores whereas, they needed
only Rs. 11 crores, two years ago.

Then, there is cooperation. They are
not satisfied with the, money that is
being spent by the State Governments
and they want to spend hcre Rs, 4
crores. On labour, railways, posts
and telegraphs, various Government
institutions and corporations are
spending money, but on top of it,
Government here wants to spend
Rs. 6'71 crores on labour, It is very
strange that all the ex-Ministers are
very eloquent or should I say fascinat-
ed by the failure of the Government

in achieving economy, and ensuring
efficient administration I have got :he
synopsis published by the Lok Sabha
Secretariat Three of them who had
spoken were very eloquent about this
and the fourth, I am told, is going
to follow me I do not know what
testrmony he would give to this Gov-
ernment. That ig the faijlure of the
administration.

After having done that, they say,
“lt is constructive”. How ig it con-
structive and how is it fair? They
say, “Have we not imposed all these
taxes on the rich people?” 1 am
glad to find this time the rich people
are willing to bear it. Ip the past,
they used to be very unhappy, but
this time they are prepared to bear
their quota of burden. But they com-
plain about this super profits tax.
Everybody has complained about it,
except, of course, two or three. Any-
how, it is for the Minister to recon-
sider it. Nevertheless, they are pre-
pared to bear their share of it. Im
spite of that, what is happening is,
the burdens borne by our people are
rising and are becoming much toe
much.

It is said that our people should be
willing to bear this additional burdea
now and when compared to other
countries, what we are bearing is so
much less. But I want the Govern-
ment to remember that since the
second World War, more and more
burdens have ccme to be imposed upon
our people not only through direct
taxation, but also through excise
duties and inflation. During the
second World War, there was a huge
burden of inflation imposed upon our
people. After that, there is the new
burden of taxation which has come
to be built into the first, second and
third Five Year Plans, and now in
this latest budget also. In addition to
that, all these 15 years, for the sake
of these development projects and
developmental activities, our people
had been made to pay more and gnore
and they have willingly paid till now.
After the people have gone through all
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the processes of additional burdehs
during this prolongeq period, they are
now called upon to bear thig addi-
tional burden also. It is not a gmall
thing.

Now, it speaks vyolumes of the
patriotism of the people that they
have welcomed this proposed addi-
tional expenditure on defence. It
comes to more than Rs. 20 per head,
which i3 nearly two-thirds of a
month’s income of these people. Long
before these budget proposals were
prepared, it should have been the
duty of the Government to try to find
out which countries are willing to help
us. Now they are going to send the
Defence Minister, the super-Minister,
the President and their super-Secre-
taries—later on I suppose another host
of Ministerg would be gent—to various
countries of the world in order to ask
them to give us support, which we
need sp very badly. All this should
have been done earlier. We should
have been able to take whatever coun-
tries there are in the world which are
ready to help us into our confidence.
We should have taken them into con-
fidence not only in regard to  our
needs but also in regard to the crisis
that ig facing us, in regard to the
sacrifice that our people have been
wmaking all these years and in regard
to the sacrifice, in relation to this
additional factor, that the people are
willing to make even now, and then
asked them tp what extent they would
be able to supplement our efforts.
After doing all that they should have
come to thig House and assured us in
the same manner ag Mr. Churchill used
to assure the British Parliament during
the Second War whenever he had
to impose any additional burden on
those people in order to achieve vic-
troy. Then, surely, there would have
been g different response.

Sir, all credit to Mr. Kennedy, who
on two occasions has come out spon-
taneously to offer help and assistance
to India and, what is more, to say to
the whole world that they would con=
sider it to be one of their own inter-
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national responsibilities to see  that
India was not overrun by the Chinese,
that the Chinese Cmmunist jnvasion
would not again take place on the
large scale on which it has taken place,
and that if it were to happen then
the security of the democratic people
and countries in the world would be
affected. When all this offer had al-
ready come, would it not have been
wise on our part to have welcomed
it?

An Hon, Member: Why?

Shri Ranga: We ghould have wel-
comed it in the budget sense and ash®
ed them to what extent they were
going to assist us.

An Hon. Member. We are doing.

Shri Ranga: We are going to do it
now after mmposing all these things.
We should have welcomeq them and
asked them how far and in what
manner they were going to help or
assist us. Then we should have pool-
ed their resources along with ours inte
a common comradeship for the pro-
tection of our freedom.

Sir, on the other hand, my hon.
friends do not seem to be keen to dis-
charge their duties in that direction.
They. seem to be keen in another direc-
tion, and that is to utilise this oppor-
tunity given to our country by the
patriotic feelings of our people to
impose all these additional tax bur-
dens. It does not take much of a
genius to do that, and I am sure my
hon. friend would not claim to be »
genius, nor anyone here in this House
for simply putting a uniform 10 per
cent ad valorem additional duty on
all the excise commodities. 1le has
done it. Having done it, what is the
consequence? What is happening in
Soviet Russia is going to happen here.
In that country also they depend for
most of their tax revenues on what is
known as the purchase tax. Our Gov-
ernment has also come to depend upon
that. A qualitative difference has
come over during the last five or six
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yoars. More than Rs. 80 crores addi-
tional tax burden is going to be im-
posed by way of this purchase tax—I
mean the central excise duties.

An Hon. Member: Rs. 1068 crores.

Shri Ranga: They do not call it a
purchase tax. At the same, time, the
other day they have published their
own scales of prices, which they con-
sider to be reasonable, after taking
into consideration the incidence of the
indirect taxes. What else coulqd it pos-
sibly mean in actual practice but a
purchase tax? Therefore, it is on the
purchase tax that we have come to
depend more and more now.

You will find that income from all
these direct taxes is not rising as fast
as it should or ag satisfactorily ag it
should because the affluent persons in
our country are only 1 in 10,000,
whereas in America almost all people
are affluent people and that is why
the economist who happens to be the
Ambassador here has written the book:
Affluent Society. Here you will find
that from direct taxes only Rs. 257
croreg are raised whereas from in-
direct taxes we get Rs. 630 crores or
even more. This is ten times more
than what they yielded ten years ago.
Therefore, more and more reliance is

going to be placed on indirect taxes.,

So it would be a Soviet-oriented bud-
get and it is in that direction that they
want to proceed, because; as I told
you, they take their lessons from
Soviet Russia.

Shri Surendranath Dwivedy
(Kendrapara): And Morarji is the
Communist? ,

Shri Ranga: Well, Morarjibhai is
only called upon to deliever this baby.

Shri Daji (Indore): You mean it is
not his?

Shri Ranga: It is ag much his as
that of not only the whole Ministry
but also the whole of Planning Com-

mission
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Then, I can tell you, the capacity of
the Government to create new em-
ployment opportunities and giving jobg
to those seeking employment is very
limited. Yet, my hon. friend is coura-
geous enough to say that he is con-
structive. That is why he has put all
goldsmiths out of employment. Then
he makes a great offer of telling the
State Governments—we know how
they respect even the fiat coming from:
the Prime Minister—to do what they
possibly can to provide them with em-
ployment to give scholarships and so
on. I have got here figures to show
the performance of the employment
exchanges. 38,45,000 people asked for
employment. They received notifica-
tiong of jobs only for 7,90,000 and
they found employment only for
4,58,000 people. So, 23,87,000 people
are still left without any employment
being provided. I am told that even
in the employment exchanges there
is corruption. Unless some money is
paid, a candidate is not registered. In
spite of all these things, this is the
record of the employment exchanges,
and he and his Government want the
country to believe that these gold-
smithg will be provided with employ-
ment.

Therefore, to conclude, I wish to say
that this is not a national budget; it
is a party budget. It may be a socia-
listic budget, but it is not even a deve-
lopmental bdget. Let the Estimates
Committee bear witness fo what I say.
They have not even come forward, as
the British Government came forward
during the last war to ask for a special
committee to study their own defence
estimates. They do not want any
check at all. In today’s papers you get
extracts published from the  report
submitted by my hon. friend, Shri
Tyagi, showing how the Ministers are
behaving with  public funds, publie
facilities. Unfortunately, my hon.
friend is obliged to present the budget
on behalf of that Government, and
all that I can wish i3 that he would
be wise enough, generous enough, to
appreciate the response that the peo-
ple are giving so very readily, ana
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see that he does not burden the coun-
try with al] these taxes by trying to
give as many exemptions as possible
so far ag the working classes and pea-
sants are concerned, and thereby cer-
tainly free the country, free the pea-
sants from the necessity of having to
€0 to the Supreme Court in order
to question the so-called compulsory
saving levy upon land revenue.

Shri Krishnan Menon (Bombay City
North): Mr, Speaker, Sir the state-
ment of revenue and expenditure sub-
mitted by the Government to this
House and the firmn fortitude with
which it has been received by the
Houses of Parliament as well as the
country is the proclamation not only
to our people but to both our friends
obroad as well as those who would
not wish us so well, that we are deter-
mined in this country to defend our
territory as well as to go on with our
developmental projects.

The Finance Minister would be the
last person to expect that there will be
no criticism on details f any proposals
that are made, but before I refer to
any of those, not by way of criticism,
I hope it would not be out of place
for me to say that the statement plac-
ed before the House by the Finance
Minister has been extremely wetl
drafted but in some places a little bit
too clever.

The Government is fortunate in
having expert advice which has play-
rd a greater part in this year’s state-
ment of revenue and expenditure that
is before us then hitherto. The pur-
pose of observations on occasion like
this is not, in the way that Acharya
Ranga has suggested, that Parliament
should ~hdicate its functions and con-
sult industrialists, journalists, peasants,
workers, trade unions, a ]large num-
ber of astrologers and others before
they submit their proposals. It is the
duty and function of Government
to govern and of Parliament to exer-
cise the restraints or to give the en-
couragement that is necessary.
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Generally speaking, taxation must be
related to social objectives. So far as
we are concerned in this country at
least in theory we have no doubt
about our social objectives because
when the Constitution was enacted n
1950 and even as early as the declara-
tion of our independence we laid down
two points, namely, that we do not
want to tolerate external interference
and that the products of toil shall go
back to the toiler. This is what is

meant by a socialistic democratic
society.

Secondly, it is usual with govern-
ments, as far as possib'e to present
their Demands as simply as possible,
unless sometimes it is thought better
not to present them in a simple way
because it confuses people and avoids
criticism. But that is not the cace
over here.

Thirdly, very often government pre-
sents Taxation proposals in such a way
as to avoid evasion. Avoidance of
proposed levies of evasion is partly the
task of government but not less of
public opinion. No legislation can
ever import character into a commu-
nity. My hon, friend, Shri Manubhai
Shah, or whoever is responsible thcse
days, can give import licences for
*many things but not for nationa”
character.

It is also necessary that the burdens
in their distribution aspect must ke
equitable in character because our
Constitution lays down unlike the
19th century constitutions, liberty,
fraternity and equality alone but
justice, social political and economic.

Finally, by way of collecting of
taxes, it is usual for administrators to
try and get what money they can or
what proceeds they can with as little
harassment as possible. But harass-
ment by little officials, whether they
be of the customs or at the railway
booking offices, I fear, has become
part of the mechanism of administra-
tion.
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I submit that the aggregate that is
submitted to this House compared
with pre-independence Budgets of
Rs. 150 crores may appear pheno-
menal, but in view of the develop-
ment plans that are to be undertaken
and if, unfortunately, this country
should be faced with military action
from one side or another—I want to
repeat the words ‘from one side or
another’—this would become far
greater than the ‘hon. Finance Minis-
ter has now been obliged to provide.
I have no doubt that, as on the last
occasion, he will come 1o this House
with supplementary estimates and they
wil] be granted.

Shri Tyagi: God forbid!

Shri Krishna Menon: We cannot
separate the problems of defence so-
called from the problems of develop-
mceat. No couniry can be defended
either by soldiers, sailor and airmen
alone, but by the determination of the
people who regard not only their in-
dependence but their profits and pro-
gress that have to be made by so-
ciety as their own. Therefore it is
with some regret that one finds, what-
ever may be in the private under-
standing bcuween the hon. Finance
Minister and the Planning Commis-
sion, and frecmasonry that goes on in
this respect. There has been a cut
in the provision for planned expendi-
ture. I have necver been able to un-
derstand even when I was a member
of the Planning Commission how
there could be a fiscal plan of Rs.
7,500 crores and a phjysical plan of
Rs. 8,500 crores. It is almost impos-
sible to grasp this. At any rate, the
National Development Council, on the
last occasion, asked for, or rather pro-
vided—I do not know what the word
is—or denoted that Rs. 944 crores are
required and the present budget pro-
vision is far less i.e., short by Rs. 88
crores. But even then that is not lhe
whole of the story.

If you look at the analysis of ex-
penditure during the first three years
of the Plan and the momentum of
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developmental expenditure, it is un-
likely that it can be held down even
at Rs. 8,500 crores without either aban-
doning planned projects—there is a
great deal about of priorities, this and
that; others have spoken about it—
or depressing wages, on the one hand,
or resorting to a greater degree of
borrowing or begging elsewhere or
something of that kind, on the other.
The momentum is so great. We have
already spent probably more than
three-fifths, or whatever be the propor-
tion. Therefore, whatever may be the
arrangement made between the hon.
Finance Minister and the Planning
Commission, we hope that there will
be no withholding of these develop-
mental plans.

Looking at this Budget as a whole,
it will be found that there is Rs. 275
crores of taxation asked for. The
greater part of the criticism, parti-
cularly, in this House, where one has
heard not only now but in years past
that whatever is required will be
given, and yet objecting to taxation is
the philosophy of wanting to have the
cake and eat it at the same time. This
is a performance that is possible only
in the context of a debating society.

Out of the Rs. 275 crores, Rs. 70
crores alone are provided by direct
taxation. It is time that we under-
stood in this country that the func-
tion of direct taxation is not merely to
find money. I hope, it will not be
laughed at, Mr. Speaker, that money
is the easiest thing to find. It comes
out of printing machines. The func-
tion of taxation is to keep the value
of money at particular levels. The
hon. Finance Minister or the Reserve
Bank, I think—it comes to the same
thing—I suppose, can print any amount
of money! The quantum of . direct
taxation in relation to indirect taxa-
tion appears to be smaller at the pre-
sent moment. I do not regard these
particular Budget proposals as the
finality because there are another
twelve months to go and so many
things will or may happen in the
meanwhile.
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Indirect taxation is nearly Rs. 170
crores or Rs. 180 crores. You will
forgive me if I do not remember it—
but these figures are all in the books.
This may be broadly classified as on
consumption goods or on capital goods,
It is difficult to make a sharp division
between the two. Speaking for my-
self I have not been able to under-
stand either the financial or the social
justification for increasing the import
duty on capital goods. The import
duty on capital goods provided, which
is about Rs. 30 crores Rs. 20 crores
of this are on goods which will be
used by the public sector, and merely
puts up Governmental expenditure.
What is more, there is our propa-
ganda—whatever may be the effect
of it all of promoting exports. If
capital goods are taxed in this way and
on top of it the importer justifies a
rise in prices by the fact that there
is this higher import duty, whether
it is justified or not, the product that
is yielded would not be able to com-
pete in foreign markets where we will
be priced out. We will be priced out
even by countries like Ghana in
modern times. Therefore it is worth-
while considering it at the appropriate
time. No Finance Minister can be
expected, because someone makes a
speech or all of us make speeches, to
revise the Budget the next morning.
But it is our duty to say these things.
This considerable duty that is being
levied on capital goods, in my submis-
sion, is uneconomic and would per-
haps bear re-consideration. The money
cost of this investment programme
would then go up by Rs. 20 crores but
it is not something that yields us good
results in the end.

Taxation of consumer goods is
somewhere about Rs. 175 crores and
it may broadly be divided as that
which affects the poorer sections and
the richer sections of the community.
In other countries, the so-called capi-
talist countries, it is comparatively
easy to draw a line between what is
poor section of the community and the
rich section of the community. In
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our couniry apart from the great
monopolists it is very doubttul if there
are any rich people. A part of these
taxes, namely, Rs. 45 crores goes on
kerosene and Rs. 28 crores on tobacco.
So much has been said in this House
and elsewhere about it that it is un-
necessary for me to repeat it. I have
not been able to understand it; per-
haps the hon. Finance Minister will
explain jt at some time as to why Rs.
10 crores of income from vegetable oil
products was forsaken and added on
in this way. There may be some very
good reasons for it because people like
ourselves have not got at hand the
expert advice and the statistical data
that is available to him. But on the
surface that would have been perhaps
avoided. A sizable part of other in-
direct taxation also on various com-
modities which I am not going to re-
peat is on the poor. I would say, on
the whole more than half of this in-
direct taxation will bear on the poor.
When Gladstone introduced his first
budgets containing income-tax which
was 13 d. in the pound, and he said
that it was a temporary measure!
Since then, all Finance Ministers
have understood temporary as mean-
ing something that exists in the con-
text of time! Nobody has taken it
off. Similarly when Rejmald Mc-
Kenna introduced indirect taxes for
the first time, that here a tax on
everything from chillies and what not,
it was considered inequitous at that
time and it was considered to be a
temporary measure! But, now the
bulk of revenue is by indirect taxa-
tion though not evenly is distributed
over the whole population.

I make no Feservation in saying that
no socialist society can function un-
less all levels of people including the
poorer scctions are taxed. We must
not be squeamish about this. It is
quite true that there should be grada-
tion of taxation. I submit that a so-
cialist society is not a philanthropic
institution and therefore, there would
be taxation at the lower levels and
the nearer we move towards socialism
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possible " if still we are living in a
taxing system—there are other sys-
tems—if we are still living in a tax-
ing system, it will certainly go down
to lower levels. But, in this particu-
lar budget, more than half seems to
Kave to be borne by them.

The role of direct taxes in our coun-
try has been regressive in character.
The Government has to be congratu-
lated on the boldness with which cer-
tain steps have been taken. We are
not particularly to be frightened by
the criticisms, not only what appears
in this House, but in some news-
papers, because newspapers are also
owned by the very people who will be
affected by such levies. That is one
of the sins we have to bear in our
country. The regressive character of
direct taxes is perhaps one that can
be characterised as not contributing
towards equity. The increases in in-
come-tax does not seem to me for all
purposes satisfactory.

The main proposal regarding in-
come-tax is to levy an additional sur-
charge rising progressively from 4
per cent to 10 per cent on successive
slabs of residual income. I am not
an expert on this matter. But, I be-
lieve this the first time that it is not
a tax on revenues. An in-
come tax is what it says, a tax
on income. But, this is a tax®
on the residue. When the Govern-
ment have been approached by various
parties to pay salaries after deducting
income-tax, we have said, we cannot
do it, you have to pay, we will not give
you salary free of income-tax. This
tax on residue, in my humble opinion,
is something on which the Finance
Minister,—shall I say—has not been so
wisely advised. If this additional sur-
tax would be somewhere about 4 per
cent on Rs. 5000 of gross income. But,
gradually, it gets reduced to 2.5 per
cent when the income is Rs. 200,000.
Surely, the argument cannot be theo-
logical, that is to say, to those who
have, more shall be given! My sub-
mission is that any kind of levy
should be on the gross income and not
after deduction of income-tax, which
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gives an entirely different picture from
social realities. I believe myself, that
if it were so calculated, it would be
found that on the gross income the
wealthy people will probably be pay-
ing 14 or 2 per cent.

Acharya Ranga—that is what he is
called these days—said a while ago,
why do you do all this, why don’t
you step up the Corporation tax. It
may be that my mind is not as direct
as it should be. I believe, the objection
of the propertied classes to present
proposals is, because they do not want
a ceiling on income to come about.
They are even prepared to pay more
now, but they do not want to create
a situation where they will come on
the same level as the peasantry on the
one hand and the salaried classes on
the other. They have no objection to
agree to pay a little more now provid-
ed you are able to collect it.

The impact of this tax is further
reduced by the provisions of the com-
pulsory deposit scheme. Again, I am
not going into the legal arguments
about this. I have no interest in it
and it is improper to give him legal
advice and he has very good legal
advisers. I do not think it is a very
serious matter in any case because,
it there is a legal flaw it can be easily
corrected, because Parliament is
soverign and it can find a way of do-
ing it. If you have got good lawyers,
you can find g way out of such diffi-
culties. Apart from the legal difficul-
ties that there may be, this idea of
compulsory savings, it must be under-
stood, is not taxation. It is borrow-
ing. These people who can afford to
pay compulsory levies, whose patriot-
ism is blazened out in the newspapers
everyday, why should they not pay
without compulsion, I have not been
able to understand. That is to say,
why should it be a loan. If it is a
loan, there should be no compulsion
attached to it. If compulsion is re-
quired, it must be a tax unreturnable.
Therefore, this compulsory savings
scheme is not a variety of taxation.
As a result of this provision, the ad-
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ditional tax works out only to 1 or 2
per cent of the income as the higher
levels., I do not vouch for the strict
accuracy of this figure, but that is
what it is broadly.

What we should seek to do is to
establish a degree of equity between
the rich and the poor. The present
budget proposals go very far in this
way. The Finance Minister is to be
congratulated in the right definition
of the functions of Government which
is not necessarily to equate policy
with popularity, but to make policies
and make them popular afterwards.
Tnat is to say, you do not make poli-
ctes from what 1s merely popular, but
you make a policy and try to make it
popular. Government have very
rightly aimed at raising additional re-
venue and making every one bear a
part of the burden. I am not one of
those who object to lowering the levels
to which income-tax is executed, that
is bringing income-tax to lower levels
of the population. That may not be
popular; it may not help us in elec-
tions sometimes. But, the people are
not so foolish as we think they are. If
we explain the issues to them, it is
possible to make them accepted. After
all democracy cannot function in any
other way. If there is equality of
power, there has also got to be equa-
lity of burden and equality of burden
must work both ways. During the
last war in England, horse flesh was
sold for cating purposes. But, there
were some regulations about the quan-
tum of horse flesh that should be
served, A taxi driver drove to a
sandwich bar and asked, how much
horse and he was told 50.50, that is
one horse to one chicken. The bur-
den is and has been very considerable
and .disproportionate upon the middle
and lower income classes and our
effort should be to make the extra
burden on them as small as possible
by finding other methods of raising
revenue.

I have said repeatedly that no Fin-
ance Minister, no Government can be
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expected to make basic revisions in
their budget proposals because there
is a debate on it either inside or out-
side Parliament. It is quite true, in
the normal circumstances, the Cabinet
perhaps sees the details of proposals a
couple of hours before it is introduc-
ed. The budget however is something
that is built over months. It comes
up from the demmands, requirements,
possibilities, and the advice the Min-
ister gets in the conflicting circum-
stances of various kinds and sources.
Therefore I would say these things in
order not in any way to take away
from the boldness of the proposals
made or in order not to be construc-
tive. The deficiencies in these propo-
sals lie in the way some of this tax
structure is constructed. I believe my-
self that this idea of taxing on resi-
dues is a wrong pattern of construc-
tion. 1 may be wrong. But, that is
the submission I have to make. The
tax structure galso tends to be very
complicated in this way. The more
complex it is, the more there will be
of evasion, more work for chartered
accountants, more methods of finding
out how the evader can ride a coach
and four through the law! Therefore,
the simpler the form of taxation, the
better it would be. I myself am not
impressed by the legal objections rais-
ed to the compulsory savings scheme
though it would be in the interests of
everybody concerned if the Govern-
ment have a further look at it and
close all the holes. There cannot be
any objection to finding ways and
methods that conform to the law in
this matter.

There are certain other matters to
which I would like to draw the atten-
tion of the Finance Minister. One is,
it is impossible to separate either our
budget i.e. statement of revenue and
expenditure, taxation or defence policy
or anvthing else from our internation-
al policy. It has therefore, to be con-
sidered whether the removal of export
duty on tea has had an adverse effect
upon the Government and the people
of Ceylon. They are our good friends.
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They are people who are extremely
friendly—I do not think it is neces-
sary to say this—who are extremely
friendly at the present time and per-
forming a very important role. I refer
to this more especially because it is
removing a tax without looking to
their interest—it is not as if this
country has to do something unusual;
Japan for example, does it in relation
to Thailand—in order to keep goad
relations in South East Asia. There
is a very considerable amount of feel-
ing in this matter.

14 hrs.

Since my time is very brief, now
I come to the question of land reve-
nue. It is not to be said that I am
not a farmer, I believe my family pays
land revenue, though I know nothing
about it. But the position is that it is
possible without much difficulty to
remove the burdens from the poorest
classes of the people in this matter.

<

I propose to leave out a great many
of the other things. Land revenue is
regressive in character. The rate of
taxation does not rise with the size
of the holdings. If you look at the
break-down supplied by the Statisti-
cal Organisation—and I am sure that
all of you will bear with me that in
our country we make an allowance of
33 per cent for statistical error—you
will find that 70 per cent of the rural
households have holdings under flve
acres, and the total of the operated
area in the rural sector of this class
is somewhere about 17 per cent. This
present budget proposes to levy this
class a tax which would yjeld Govern-
ment Rs. 18 crores. I beg of the Fin-
ance Minister to consider whether this
very poor class of people who are not
landlords—it is the tenant that pays
the tax—cannot be totally exempted
from this Rs 18 crores of taxation
which he can conveniently pick up
from the next sector.

The next sector is that class which
is holding from 5 to 10 acres, which
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constitutes 15 per vcent of the rural
households, and in respect of which
the total operated area is about 20 per
cent, and perhaps, if the land tax
could be increased to 5 per cent, and
thereby Government can get Rs. 16
crores that way.

Then, there is the next sector hold-
ing between 20 and 30 acres, and the
rural households which hold this
much of land is only 3 per cent. It
is only a small number. They operate
13 per cent of the whole area. If the
taxation on this group could be in-
creased to Rs. 8, then you get Rs. 23
crores that way.

Those holding above 30 acres, such
as are any left, constitute only 3 per
cent of the rural households, but ope-
rating 27 per cent of the land, and
they could be taxed to the extent of
Rs. 12. This will give the Finance
Minister a total of Rs. 102 crores. At
the present moment, the land return
from the land is about Rs. 100 crores,
making about Rs. 3 per acre.

Therefore, without imposing any
great hardship on those who can pay,
it will be possible to relieve 70 per
cent of the households from a burden
which they must regard as inequita-
ble.

I have no desire to go into this ques-
tion whether the majority of the rural
houses will be without light or other-
wise as has been alleged in some quar-
ters. That is a matter, I am quite
sure, which oppresses the Finance Min-
ister’s mind and the Government's
mind as anybody else’s mind. But,
after all, as I said, you cannot make
omlettes without breaking the eggs or
have the cake and eat it. Somebody
of not every body has got to pay ac-
cording to ability. :

It is also to be considered whether
this compulsory savings scheme in
effect is likely to yield the results
that are expected. Taking, shall we
say, the class of defence workers, if
they are today voluntarily contribut-
ing one month’s salary as saving, even
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if we introduce compulsory saving,
we are really taking from one pocket
and putting it into the other, and the
aggregate is not increased thereby.

It is also necessary to see that the
capital that is available is not, in view
of what has been said—it has been
said in many of the newspapers in
various forms; I saw one yesterday
where the Finance Minister was ad-
vised not to levy any new taxes at
all; which presumably would be a
very idealistic state of affairs, because
with free enterprise no such taxation
would be necessary—allowed to be
frittered away. It is important that
we do not permit it, and we see that
those who are engaged in industry, in
view of the higher taxation and the
system of saving and so on, do not
go into other enterprises such as
building houses for profit; that is to
say, at the expense of developmental
projects; 1 am not saying that there
should be no housing expenditure of
capital for it; but building houses for
profit, and luxury houses and so if it
appears to be a better investment
which this year is not covered would
divert capital from development to
profiteering. Next year, of course,
people may find it out and perhaps
do something about it.

Secondly, if my hon. friend Dr. Ram
Subhag Singh does not mind, it is
time that we exempt horse-breeding
from the exemption from agricultural
revenue, Horses do not grow on the
ground. They are not grown; they
are bred. I am not against horse-
racing; I am not against horse-breed-
ing or anything of that kind. I have
no prejudices in this matter, but I do
not think that a luxury industry of
this kind is not entitled to take ad-
vantage of a concession which is in-
tended for the poor man. In the past
cattle have been part of agriculture,
and people probably did not want to
confine the use of the word to its
legitimate purpose or whatever it was.
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Then, there is the question of eva-
sion on a large scale. I can neither
provide the answers nor would it be
proper for me to do so. But it is well
known that there is a vast degree of
evasion. I do not myself take the res-
ponsibility for this statement but I
have heard it said in this House that
the Public Accounts Committee has
said that X crorescof rupees of taxa-
tion is in arrears and has not been
paid. I think that it is time for the
Law Ministry to consider to revise the
law of limitation in regard to taxation,
because, after all, taxation is not a
money debt. If one uses money that
belongs to Government, it is wrong.
Once you earn it, even before you get
it,—under our law, even if you do not
get the amount, once it has accrued,
it becomes part of Government’s
money. Therefore, it is not a money
in debt, it is really defalcation, and
is an offence and otherwise irregular,
it is nccessary to consider whether the
law of limitation should apply to these
people and whethqr corporations can
escape on the ground—which they
have been out trying to do,—that they
are fundamental rights or something
of that kind. So, on the question of
evasion of taxation, considering that
only less than a million people now
in our country pay income-tax—it will
be more this time—this is something
to be considered.

Just as I have said a little while
ago in regard to land-holders, that 70
per cent of the households, should be
exempt. The Government will lose
only Rs. 18 crores which it can pick
up from elsewhere, if it is graduated
upwards, so that it will not only make
those people more comfortable but be
able to bear perhaps the burden of
more expensive kerosene or anything
else. 1 would also, speaking for my-
self, like to see that a subsidy is made
available for those objects that ferti-
lise the land; because, we have only
350 acres of land that is cultivable,
and if scientific methods were applied,
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and we need not depend upon the
other people to feed us. It will then
be possible to perhaps bring a larger
area of land under cultivation and also
not use the expensive water that come
comes to our irrigation canals which
instead of fertilising our land, as 1in
great parts of the Punjab acts as an
anti-fertiliser by the higher water
tables.

It is also necessary in my submis-
sion that some consideration should
be given to the fact that these new
taxes should not apply to military offi-
cers of and below the rank of lieut-
enant colonel and corresponding
ranks of the services. This is not a
form of bribery to them, because I
have had occasion to see this at great
length, and these are officers normal-
ly at a stage in life when they either
are about to retire or have heavy
burdens, or if they are good officers
as have earned this rank by promo-
tion and not by eflux of years have
children to educate. I do not say that
we should create a proclaimed mili-
tary caste. 1 shall be the last person
to subscribe to that. But these peo-
ple—that is a controversial point—
in my submission, are not receiving
. . .(Interruptions) I do not wan! to
raise that point because it is contested.

Similarly so far as the soldiers are
concerned, these imposts or these
levies in regard to land should not
apply to the men in the fighting
forces. In British times, that is, pre-
Independence times, each one of these
men who were serving in the forces,
was given 25 squares of land, but we
have no land now, and what land we
have now we would not give in those
large quantities. So, &t any rate,
these exemptions will not make for
very much loss to Government, I
would also submit, before I sit down,
that whatever be our difficulties and
however much the impositions that
this country will be asked to bear will
be heavier, we must expect—and we
are happy to think—that according
to the presentation made by the Min-
ister concerned and his deputy, no one
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has said anything agaihst it. A Fin-
ance Minister or-a government in its
position is very much like a surgeon
or a physician. On the one hand, the
physician has to cut out parts which
are diseased even if the operation is
harmful. In the case of an individual
you can do it with anaesthesia. But
we are a parliamentary country. We
cannot do it under anaesthesia. Every-
thing has to be said! Similarly, like
a physician—the Finance Minister—as
a physician sugarcoats some of his
pills has to go the same—some of his
new drugs may produce allergies in
a very small minority of people.

Before I sit down, I would say, I
hope that nothing will be done in any
way to, unless of course if we were
in a much worse condition than we
are today, cut down the measures
which are broadly called social security
measures. Finally, Sir, begging your
pardon I thank you for the indulgence
that you have shown to me—I may
say, if the observations have been of
an abrupt character, it is because the
clock does not obey me, not even you,
and, therefore, I sit down by saying
that the statement of expenditure and
revenue that has been submitted to us
has been received by this country
with a firmness and fortitude in the
same way when the Chinese, without
any warning and betraying all canons
of justice and of international behavi-
our law and the faith that had been
placed in them, invaded this country.
Our people would bear the burdens if
those burdens are not only equitably
distributed but shown to be equitably
districted. This, I submit, is the ans-
wer to the methods of criterian of
finding some of the levies imposed
here.

Shri Morarji Desai: Mr. Speaker,
Sir, I am very grateful to all ‘the hon.
Members who took part in the de-
bate on the budget. Especially, I am
very much gratified to find that there
is an agreement that the amount of
money that has to be spent for defence
and development is not found to be
excessive. It is found to be proper
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and it has a general support. No
Finance Minister would ever expect
that the budget will have no criticism,
especially when a budget of this mag-
nitude is placed before the hon. Mem-
bers. It is bound to evoke criticism in
its details, if not, in its general struc-
ture. Except my hon. friend Prof.
Ranga and his lieutenant, nobody
found a total fault with the budget.
But I understand him and his party
to have made up their mind that this
Government has got to be put out
and, therefore, it must be discredit-
ed in everything that it does and,
therefore, nothing that it does should
ever get an approval or a certificate
that there is something right in it.

Shri Ranga: It should be criticised.

Shri Morarji Desai: I do not in any
way grudge him his desire to remove
this Government. It is his right to do
so. But, at any rate, there should be
some wisdom in exercising a right be-
cause if that is not exercised properly,
then the desire will not be fulfilled.

Shri Hem Barua (Gauhati): Do
you want it to be fulfilled?

Shri Morarji Desai: Every legiti-
mate desire should be fulfilled. Whe-
ther it is legitimate or not, it is a
debatable point. It would be legiti-
mate if we fail jn our duty. I have
no doubt in my mind. But I do not
think that by any standards of judge-
ment—if it is objective—any objective
opinion can say that we have failed
in our duty or that Prof. Ranga and
his party are capable of doing it bet-
ter than us.

Shri Ranga: Question.

Shri Morarji Desai: It is a question,
That is what I say. I agree with you
entirely. Therefore, my task becomes
quite easier.

As 1 said myself, the magnitude of
the budget is such that it does put
a heavy burden on the people of this
country. 1 only say that it is inevi-
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table and the circumstances which we
are facing make it imperative for us
to have this expenditure for defence
and development and so we have got
to find the money. I was surprised to
find that even whep several items were
criticised as not being propcr or as
being excessive or harsh, none suggest-
ed from what the sources this revenue
has got to be found. When all agree
that this budget of expenditure is
proper or his right or is inescapable,
I believe, it is the duly of the whole
House to provide money for it. If
what I have suggested is not right,
then let it be suggested what is right.
But if they fail in doing that, then,
I believe, I would be perfectly justi-
fied in expecting that I being the in-
strument of this Parliament to pro-
vide this money must be supported by
the whole House once it accepts this
budget. Any criticism that is made
here is certainly respected, will be
taken into account and ultimately the
budget has got to pass when the Fin-
ance Bill comes up.

Shri Tyagi: Agreed.

Shri Morarji Desai: But that does
not mean that there can be any large
scale changes. But whatever may be
the changes that may come, they can-
not be substantial in any case because
one has to find meang to fill the gap
if it is created, and surely, none in
this House wants that here should
be more deficit financing. If this is
so, then the problem becomes limited.
I do not propose today to give any
definite decision on any particular
point of criticism because it is not
possible for me to do so. Everything
has got to be fully examined. But I
do want to say one thing that every-
thing that has been said has confirm-
ed me about the correctness of the
policy behind the budget and about
the justification of various items of
taxation that I have proposed.

Shri Harish Chandra Mathur: By
and lafge.
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Shri Hem Barua: It should be by
and large.

Shri Morarji Desai: By and large—
whatever he wanted to say, I am pre-
pared to accept from my hon. friend.
And, unlike him, I have no allergics
and antipathy.

But we must not forget that we
have taken a solemn oath or pledge in
this House that we will defend our-
selves successfully against the invader
and that we will not shirk....

Shri Hari Vishnu Kamath (Hoshan-
gabad): Best wishes.

Shri Morarji Desai:...making any
sacrifice that is demanded of us. And
this is what the whole country has
said. There is unanimity on this even
from Prof. Ranga. He does not dis-
sent in this matter, at any rate.

Shri Ranga: My quarrel is only
that you do not go fast enough.

Shri Morarji Desai: If the quarrel
is that I do not go fast enough, he
should give me more resources and
not less. I do not see what he means
thereby. He wants to exclude the
agriculturist, he wants to exclude the
labourer, he wants to exclude the indus-
trialist, he wants to exclude the busi-
nessman. Then whom does he want to
include? Himself? Can the Members
of Parliament only make up the whole
taxation? I do not wunderstand the
logic of it.

Shri Tyagi: Elections.

Shri Morarji Desai: It is only a
political argument that he is making.
A political argument is strong enough
if it is based on realities and not on
allergies or on a desire which is wrong
or illegitimate. He said that there is
no national approach in this Budget.
I do not know how my hon. friend,
Prof. Ranga, considers that his
approach is national.

An Hon, Member:
you mean?

Shri Morarji Desai: After all, if the
approach of this Budget is not national,

Which nation
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what else is it? If, according to
him, I have been criticised for this
Budget by everybody universally, how
could it be said that I am having this
Budget for any particular section or
party? His very argument shows that
this is a national budget and nothing
else. Otherwise it would not evoke
criticism as he says. But ag it was
said, and very rightly, that it is the
function of government not merely to
take approval of the people for its
policies, it is also its function to guide
the people in framing the policies, not
merely to be guided; because after all,
that is why a government is provided
for by the people. If the people could
guide themselves, then we will have
what is called the admirable state of
anarchy! But as people are not able
to do so, they set up a government,
and especially when the government is
a democratic one, it represents the
people and it has to guide the people
where they do not understand the
problems; or where hey are not able to
combine together, it has to combine
them tog:ther and provide the
cementing force. This is exactly what
we have attempted to do in this
Budget. My hon. friend tried to say
that I was helpless in this matter. I
do not think 1 ever felt helpless as
he is feeling helpless for severa] years.
I have never felt helpless in my life

even when 1 was on the streets.
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Shri Ranga: That is because you
have been always worshipping power.

Shri Morarji Desai: I have never
been all the while in power.

Shri Ranga: Yes.

Shri Morarji Desai: But ‘my hon,
friend is very unhappy that I am in.
power and he is not.

Shri Ranga: I am not unhappy. I
am not allergic to you.

Shri Morarji Desai: There is no
question of being allergic to me.

Shri Ranga: I do not
either.

Shri Morarji Desai: But in this
matter after all he knows very well
how the budget is prepared. He is

envy you
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not ignorant about it. He
mentioned it.

Therefore I must take, and I do take,
full responsibility for the Budget. All
that is good in it belongs to the Gov-
ernment; all that is wrong in it
belongs to me. If that is taken, I shall
be grateful. But it is no use saying
that I should not have done some-
thing because it is found wrong because
I am a good man but the Government
to which I belong forces me to do so.

himself

Shri Hari Vishnu Kamath: We
make no distinction between you and
the Government.

Shri Morarji Desai: We are one,
there is no doubt about it

Shri Hari Vishnu Kamath: Both
good and bad.

Shri Morarji Desai: But sometimes
my hon, friends want to divide us.

Shri Hari Vishnu Kamath: We do
not want to divide.

Shri Morarji Desai: They cannot
divide, but they go on making an
attempt to do it, in which they always
fail.

Shri Hari Vishnu Kamath: You are
under an illusion,

Shri Morarji Desai: This is also a
legitimate demand—I have no quarrel
with it.

Shri Hari Vishnu Kamath: You are
one and indivisible—Government and
you.

Shri Morarji Desai: Singularly
enough, this time there was very little
argument about the proportion of
direct and indirect taxation. I am
happy. to find that.

Shri Hem Barua: Why?  Shri
Krishna Mecnon made an argument.

Shri Hari Vishnu
former colleague.

Shri Morarji Desai: Still some may
say it. After all, if there is no

Kamath: Your
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difference of opinion, it means the
whole House is sleeping.

Shri Hari Vishnu Kamath: Dull

Shri Morarji Desai: There is bound
to be difference of opinion when there
are intelligent people. All are equally
intelligent in the House. Nobody can
say that another is less intelligent. If
he does, he will be hauled up for
‘privilege’. Nobody can say that, even
if it is otherwise.

The purpose and the objective that
we have—and I believe in that we
nave all the same purpose and objec-
tive—is to make every person in this
country happy. Then we have got to
see that government is run in that
manner. We have also to see that we
do not become utopian in our talks or
in our ideas. We have got to see that
time has its own toll and its own
requirements. Human imperfection
has its own deficiency and we can at
the most go faster every time but not
as fast as wishes would have it. This
is what is borne in mind even in this
Budget.

When I said that I should like to
have a fair and equitable distribution,
it did not mean that I had achieved
it. T 2m only in the process of it, and
I am trying to achieve it. I believe
that I have brought in some features
in this Budget which will certaily lead
to more and more equitable distribu-
tion as; time goes on. The cxpecta-
tion that any budget can be completely
fair and equitable to all sections of
people is like the argument that this
is a welfare-state. This is not a wel=
fare state; it is struggling to be a wel-
fare state. And when it is struggling
to be a welfare state, one cannot attri-
bute to it all the requirements of a
welfare state and then say that it has
failed in carrying out its duty. One
should judge it only in its attempts,
whether the attempts are sincere and
honest. That is how this Budget also
ought to be judged.
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If it has been argued that it has put
a larger burden on the poor and that
the rich have escaped lightly, I am
afraid the argument would not be cor-
rect. If it is expected that no burden
should be put on the poor and all the
burden should be put on the rich, then
certainly I shall not be able to satisfy
that expectation. And no government
in the world has ever done it. And
I do not think any government in the
world will ever be able to do it. But
T have tried to see in this budget that
the burden on the poor is the least
that I can impose under the circumst-
ances available to me and that I
recover the largest amount of revenue,
the additional revenue, from the sec-
tions which can pay with less discom-
fort than the poor.

In this connection the Income-tax
surcharge hag been criticised, especial-
ly by the last hon. speaker. I have
not quite understood what he wanted
to say. He said that at the upper
strata it will become, though it is 10
per cent, only 2.2 per cent or 1.5 per
cent or something. It is true that
down the highest slap it will become
2.2 or 2.5 per cent nothing more than
that. But is it forgotten that the
highest is already 85 per cent? And
is it expected that I should add ten
per cent to it and make it 95 per cent
or 100 per cent? Anybody who would
say it, I would say, is not considetring
any practical wisdom or the require-
ments of human nature.

Shri Harish Chandra Mathur: Bui
human nature would not respond at
all.

Shri Morarji Desai: It is easy to
say, “Take away hundred per cent
Income-tax above a certain income”.
It can be done; not that it cannot be
done by law; it can be done by law.
But, after all, if it is done by law,
why should that man earn above that
income at all? And will that not be
wasting that man’s capacity and indus-
try, and will we not be reducing pro-
duction and also reducing the income
of other people? This should be con-
sidered, not from jealousies, not from
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hatreds, but from a general welfare
point of view of the whole society.
After all, all Members in this
House are equal. But the Ministers
do have some more privilege.

Shri Hari Vishnu Kamath: They
are more equal than others.

Shri Morarji Desai: Than the other
Membcrs, and that has been given by
the hon. Members themselves.

Shri Hari Vishnu Kamath: We
agrec.

Shri Morarji Desai: It it not a thing
which they have arrogated to them-
selves, but it has been done because
they must function.

Shri Tyagi: What about the sump-
tuary allowance? No tea is given to
Members.

Shri Morarji Desai: Hon. Members
are given a daily allowance which
includes that sumptuany allowance. It
is much more than they can spend on
themselves every day. And if they
are mindful of economy, I wish they
would consider whether it is not too
high.

Shri Hari Vishnu Kamath: Minis-
ters should set an example.

Shri Morarji Desai: Ministers have
already cut their salaries, two or
three years ago. They did not wait
for this.

Shri Nath Pai
Khanna is there.

Mr. Speakr: This is not the time
to discuss either electricity or water.

Shri Hari Vishnu Kamath: Let
him discuss generally.

(Rajapur): Mr.

Shri Morarji Desai: I am not going
to evade any issue, and I will cer-
tainly speak about that too, because
there is nothing I have to hide. Any-
body who hides anything  himself
admits that something that he has
done is shameful. We have done
nothing shameful.
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Shri Nath Pai: Wasteful.

Shri Morarji Desai: We have
erred. If we have erred, it would be
shameful not to own it. But if we
err we certainly rectify the mistake,
and there is nothing shameful in that.

" Therefore, I do not want to hide any-
thing.

In this particular r‘nattcr. what my
hon. friend Shri Na.h Pai wanted to
suggest was the criticism about the
bills of Ministers on electricity and
and water charges. I believe that is
what he referred io when he referred
to my hon. colleague Shri Khanna.

Shri Nath Pai: I never said shame-
ful, I said wasteful.

Shri Morarji Desai: I never said
that you did; I have not attributed
that to you. I said that.

Even taking that into account, it has
received a very wide publicity, as it
should. I do not say it should not.
It is good that it is published. But,
after all, it has to be considered in its
proper perspective. This very House
passed a law giving a free house, with
furniture, with electricity and water
charges paid...

Shri Hem Barua: That is a lame
excuse.

Shri Morarji Desai: I am not trying
to have any excuses. I am only trying
to give facts, and' also the truth, about
it. Now, that does not mean that it
gives a licence to us that we can
spend anything and everything, I do
agree. (Interruption). It shcould be a
reasonable thing. But it must be con-
sidered in its proper perspective.
When I examined one of these bills—
I have seen them only now, because
they do not come to us; if they had
come to-us we would have seen them
long ago—well, some people have
been chasing their lights also. I have
been chasing my light always, ever
since I have come here. But that is
perhaps because I am used to it from
tny childhood.

Shri Hari Vishnu Kamath: Force
of habit.
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Shri Morarji Desai: Yes, it is force
of habit.

S.ri Hari Vishnu Kamath: Good
habit.

Shri Morarji Desai: But what do
I find in this honourable House when
I go outside, to the toilet room? I
find the taps are flowing all the while
with water, several taps. And who
is doing it? None but the hon. Mem-
bers. And I go and close them. That
is what I am doing. And I have not
seen another Member doing it.

Shri Tyagi: Because you are the
Finance Minister!

Shri Morarji Desai: Because I feel
it must be seen to. And 1 had to say
to the custodian the other day, ‘“Please
look into this and see that this is pre-
vented, so that this does not happen”.
And it has been done.

Shri Harish Chandra Mathur: You
are arrogating too much to yourself.

Shri Morarji Desai: I am not.

Shri Ranga: Some others also do it.

Shri Morarji Desai: I am only giv-
ing my experience. This is the re-
sult. When it comes on ourselves we
get angry about it. I am only trying
to put forward the analysis how
human nature works. I am not trying
to allocate blame on anybody.

Shri Harish Chandra Mathur: Sir,
it is not also factually very correct.

Shri Morarji Desai: I have said I
have not seen. That is all.

Shri Ranga: He is not there all
the time to see as to who has not
done it.

Shri Tyagi: Some of your colleagues
might have opened it.

Shri Morarji Desai: But I have ex-
cluded my colleagues when I said hon,
Members of the House? I have not
excluded anybody.

Shri Harish Chandra Mathur: There
are many who do the same thing as
you do.

Shri Morarji Desai: I am prepared
to grant that there are several who
do the other thing. But if several of
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them were doing it, it will not be
flowing.

Shri Hanumanthaiya (Bangalore
City): Sir, I rise to a point of order.
As you know, Sir, under the Rules,
the gpeeches should not centain per-
sonal insinuations and innuendoes or
things like that. Better the Finance
Minister avoids this personal approach.
He gives too much of 3 personal touch
to his speech. .

Shri Morarji Desai: 1 did not want
to claim any merit for myself.

Shri Ranga: All the time you are
doing that. '

Shri Morarji Desai: Well, I am
sorry if that is so.

Shri Ranga: That is the trouble.

Shri Morarji Desai: 1 am not try-
ing to do that. But I am saying, it
is difficult to do so, for anybody. And
the Ministers did not have these bills
themselves. The moment it was
brought to their notice they have cur-
tailed their expenditure, and they are
curtailing it further.

1 should also like to point out,—the
ease of the Home Minister was pointed
out—it should be considered why the
light expenses are so much. He sees
more people than any other Minister
probably. And he has to see them in
several places, because he cannot see
them in the house. S0 many people
come and therefore they are all seated
in the compound. And in a compound
there are tents; there is winter, and
there is cold; heaters have to be pro-
vided for the comfort of the
visitors; lights have to be provided.
All  these things have got to
be done. And this goes on till twelve
in the night. And if fmore money is
spent on these charges, then surely
it is not done for personal bencfit, but
it is done for public service. I my-
self find that it is not possible to do
as one likes. Even if one does not like
to live in a big house, one has to, if
one has to perform one’s service pro-

perly.
Shri Tyagi: Keep a separate meter.

>
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Shri Morarji Desai: Then there are
also servants quarters attached to the
same meter.

Shri Hari Vishnu Kamath: Too
many.

Shri Morarji Desai: And there are
several. There are many, from per-
haps 15 to 20 or 25.

Shri Hari Vishnu Kamath: Reduce
the number,

Shri Morarji Desai: All that is in-
cluded in these bills.

Shri Hem Barua: Why don’t you
have separate meters?

Shri Morarji Desai: I am now taking
this up, when it came to my notice.
I am suggesting to my colleague that
he should scparate them, so that this
can be easily localed. Therefore, this
is a matter where certainly, if fault
has been found with us, we have made
ourselves liable to it by not being as
careful as we should have been, for
which I certainly feel guilty, not that
I do not; and I take that guilt on my-
self because it was my function to
have seen to this, and I did not do it.
Therefore, I shall be more careful in
future. That is all the promise I
can makc to the hon. House. I hope
the House will allow me at any rate
to blame myself.

Shri Harish Chandra Mathur: No
unnecessary blame,

.Shri Morarji Desai: It is not un-
necessary blame. I think it is cor-
rect blame. The praise was unneces-
sary, the blame is correct.

Coming to income-tax, I think the
method has been made simpler. My
hon. friend who made the criticism
does not know perhaps how income-
tax is calculated. Therefore, he made
the criticism. .

Shri Nath Pai: He is like Einstein,
another Einstein. Otherwise, he would
not have done it.

Shri Morarji Desai: I think we
should not make these similies or com-
parisons.
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Shri Nath Pat: Shri Morarka said
yesterday that Einstein who had the
highest brain in our time did not know
how to calculate his tax. So, I think we
should be charitable to Shri Menon if
he did not understand. 1 have noth-
ing else in mind,

Shri Morarji Desali It is not his
fault if he does not know it. Even
I cannot claim that I know the Act
so thoroughly that I will not make
a mistake.

Mr. Speaker:
know.

At least I do not

Shri Morarji Desai: I would not
have that justification because I am
functioning in that Ministry, but it is
so devised.

Supposing I had made these slabs
differently and I say we will have four
to ten per cent from the gross income,
what would have been the position?
A person who receives an income of
Rs. 2 lakhs is left with Rs. 60,000 after
the income-tax has gone. Supposing
I take away ten per cent from him,
what will be left to him? It would
become an absurd proposition. There-
fore, it has got to be worked in such
a manner that it does not put that
hardship, but he does give a contribu-
tion even though he has been giving
a large contribution from his income
on account of the high slabs, and it has
been agreed that our slabs are the
highest. Our income-tax rates are
not low compared to any country in
the world.

A person who receives an income of
Rs. 20 lakhs is left with about
Rs. 3,50,000 or Rs. 3,60,000.

An Hon. Member: Only if he pays.

Shri Morarji Desai: He does pay.
‘What he does not pay is a different
thing.

Shri D, C. Sharma: (Gurdaspur):
What about concealed income?

Shri Morarji Desai: When it comes
to concealed income, it can be of two
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kinds. One is not concealed income,
but taking advantage of the law itself
by way of exemption and other provi-
sions. It is no crime, it is no wrong,
there is no injustice in it. But where
it is delibérately concealed, if it is
found out, we put a penalty on it, but
beyond that, what can we do. But
why from that presume and say that
everybody conceals it? Is it a good
thing to generalise anywhere?

And this evasion of income-tax is
not confined to any one section, and it
is not deliberate also in every case. In
some cases, the person does not even
know. I have found one or two cases
where the man did not know, after-
wards he told me that he had found it
out himself, he himselt told me.
Therefore, I did not levy any penalty.

But there are evaders, deliberate
evaders, I have no doubt about it. But
the amount of evasion is not as great
in terms of money as Rs. 300 or Rs.
400 crores as people say. I cannot
make an estimate, but I would say it
is not even half of it. At least, that
is my estimate. Anybody can say
that my estimate is wrong, just as I
can say his estimate is wrong. The
only remedy is that we must try con-
stantly to see that evasions are not
allowed, that is they are plugged, and
we constantly make that attempt.

But there are clever advisers, peo-
ple who have made a profession of it
and who find out various methods of
opening loopholes.

I had a very curious experience. On
the aeroplane a gentleman was going.
This was about five or six years ago,
not now. .

Shri Hari Vishnu Kamath: Aero-
plane going abroad?

Shri Morarji Desai: I am talking of
India, from Delhi to Bombay. The
gentleman who was advising here
about covering up some of the loop-
holes was going there. He had devised
several remedies. Then he was ask-
ed on the plane: you have done this,

<
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what will you do now, what about
your practice? He said he would find
some more loopholes. This is how it
goes on. This is an exercise which
you have constantly to perform, and I
can only say that we are trying to do
that, and we are flnding that there is
better response in this matter, that is,
more and more money is being re-
covered. And the arrears, about which
there is perennial criticism from year
to year in spite of the explanations
that I have given, are also lessening.

Let us remember that the arrears
consist of two parts. One is
what is called effcctive arrears,
about which some of my hon. friends
feel that it is some strategem; and the
other is the part which is not recover-
able. You may call them recoverable
ang irrecoverable in stead of effective
and non-effective.

Shri Hari Vishnu Kamath: Write-
off the irrecoverable?

Shri Morarji Desai: The irrecover-
able part consists of several items.
One is of people who have become
insolvent. The second is of people
who have left the country, who have
left no property here. The third is
of cases where they have gone in
appeals, and where there is a likeli-
hood of the demand being lessened;
that part also will not be recovered.
The fourth is where some people have
been assessed to a much higher figure
by the income-tax officer, because he
believed, and rightly believed perhaps,
that the man had concealed income,
and he put a high figure on it. When
we go to recover it, we do not find
any assets, and therefore it remains.

These are not written off very soon,
because there is always a hope that if
you keep it hanging, you will some
time recover it. We are trying to re-
move those figures slowly by examin-
ing it very thoroughly. But on ac-
count of the criticism that goes on—
and once it was asked in this very
House: so many lakhs of rupees are
written off, what has been done?——

»
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the officers feel very shy about it, but
they put up the cases and I have said:
let those cases come up to me, I am
prepared to take the blame if they are
to be written off, but let it come and
we should do so. But it takes time,
but the effective or recoverable ar-
rears are less than half of the annual
demand. Even including the recover-
able arrears, the whole amount this
year is less than the annual demand.
If the recovery every year is equal to
the annua] demand and a little more,
it must be admitted that the arrears
are going off. . . .

Shri Hari Vishnu Kamath: Accu-
mulating.

Shri Morarji Desai: They are de-
creasing, not accumulating.

Shri Hari Vishnu Kamath. For the
last five years?

Shri Morarji Desai: They will accu-
‘mulate jf the annua] demand is not
collected fully, if less than the annual
demand is collected. But we are col-
lecting more than the annual demand
every year and therefore, they are
disappearing. We are trying to be at
it all the while. Government and the
Centra] Board of Revenue are very
much alive to it and we are grateful
for telling us all the while that we
should be more alive to it. I do not
object to this being raised every time
but I would certainly request my hon.
friend not to repeat the same argu-
ments when they are refuted.

I would then come to the super pro-
fits tax which has evoked approval
and criticism, both: criticism from
persons who will have to pay the tax
and people who believe with them
about it and approval from all the
rest who have not to pay it. That is
only natural, Those who have criti-
cised it have not at any rate had the
courage to say, except a very few, that
this tax should go. That has what has
been the influence of public opinion in
this country; it is very healthy. But
some of them have said that it should
be changed by increasing the percen-
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tage of the corporation tax by 5, 6, 7
per cent—scme have gone up to 10
per cent. Some of them have told me
privately, not publicly, because they
would be criticised by their own com-
panies if they say it publicly, It is not
possible to do so. Because when I
removed grossing and made it 45 per
cent corporation tax, several hon.
Members here and others outside said
that I was making a very heavy levy
-on them. When they were reconciled
to it, I raised it to 5 per cent. (An
Hon, Member: very clever) Then
they said that it is very heavy. Now,
they suggest to me that I should make
it 56 or 57 per cent. Does that not be-
come very heavy? But the gnag is this.
If 1 levy more like that, flatly, it will
affect the very companies which have
less profits than the companies which
have high profits. That would be in-
equitable in my view. This super
profits tax, as it is finalised after con-
sidering the various means of doing
this, is the best system in my view and
I propose to stick to it.

There have been talks that it will
be dropped. That was only a wish of
some people who perhaps wanted it to
be dropoed.

Shri Tyagi: Are you at least prepar-
ed to examine the suggestions given
to you?

Shri Morarji* Desai: But there have
been some suggestions given here by
people who are not likely to be par-
tial to them, who have said about the
new companies and who have referred
$0 the preference shares bearing an
interest of nine per cent or so. These
things are being studied and consider-
ed. If T find that there is going to be
harm caused to production or indus-
trialisation, certainly it will be the
duty of the Government to see that
full consideration is given to it and
remedies applied.

After all, what is the purpose of
Government in levying the tax? It is
not. to remove people from this sec-
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tor, not to put down industries and
take away all that they have at once;
that is not the purpose. The purpose
is to see that we share in the profits;
and the higher the profits, the more
the share. Because they earn profits
not merely on account of their own
skill but because also of the advant-
age they get from Government’s poli-
cies and the people’s consumption of
the articles. The people are therefore
entitled to share it. When we share
it in the form of Government taxa-
tion, we do it in such a manner that
the tax does not choke up the source,
especially when this country can be-
come prosperous only if industries
and business prosper. Then we have
to see that they prosper and that they
are not choked off but they must
prosper in conformity with the objec-
tives of Government and the people.
That is all that we seek to do. But the
source must supply a raising revenue
every year. That is the criterion.

I have been told that during the
last four years every time the taxa-
tion is heavy and is crushing the
people. But what is my experience
or the experience of the hon. Mem-
bers? They are charging me that T am
receiving more revenue than I have
estimated every year. It meang that
1 have been wise in my taxation. I
2m receiving more revenues than
even I have planned and it means also
that the economy stands it.

Shri Harish Chandra Mathur: It is
under-estimation of revenues.

Shri Morarji Desai; Even if it is
under-estimation, the economy stands
it. If every year the revenue is more,
it means it stands it; it develops; it
earns more. That is the criterion of
proving that the industries will not
suffer. That is the consideration
which I have before me. The
consideration cannot be that some
pcople can function only if they want
unrestricted profits. Those times are
gone. There cannot be unrestricted
profits for anybody because that
would not be correct for any Govern-
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ment.to do. That is nowhere done by
any Government anywhere.

It is said that it is a premium put
on efficiency—or inefficiency? They
say efficiency is being penalised. It is
not completely correct to say so. It
may be true to some extent. But that
is not true, completely. By the very
nature of the industries concerned,
there are less profits in some and
there are more in some. Even
among themselves, some people earn
more and some less. It is where effi-
ciency comes in. But what is effi-
ciency? What are the efficient peo-
ple? What is their duty to the coun-
try? It is also their duty to come and
help the country. If efficient people
want to have all the fruits of their
efficiency, they will be completely
selffish and not good citizens of the
country. Therefore, efficient people
ought to contribute more to the coun-
try. After all, what is income-tax.
Income-tax also is the same thing. As
income goes higher, people pay more.
That is how every citizen ought to
function. If every citizen functions
like that, this argument of penalising
efficiency will not stand examination
at all.

It is also said that this will dis-
courage foreign participation. I am
very sorry that this argument _is
brought forward. I wish this had not
been said by our people. If those
who wanted to participate say this,
there is something in it and I would
consider it. But I do not see what
service these people have performed
by putting these ideas in other peo-
ple’s minds. I do not think that even
foreigners who participate with us
expect that they must have excessive
participation in profits. They should
have legitimate profits no doubt. All
those things are being considered and
will constantly be considered. We do
want foreign participation as long as
we have not attained the requisite
efficiency and proficiency in making
all the things that we have got to
make. We must profit by others’ ex-
perience, their help and their talents,

L]
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and this {: what we want to do. There
also, I am certainly examining what
comes in the way and what is likely
to come in the way, because, after all,
it is the purpose of all of us, including
my hon. friends opposite, the Commu-
nists, that this country must prosper.
I am not saying that they want that
some people should prosper. But they
do want that the country should pros-
per and there is a mixed economy in
this country. There is no question of
everything being done by Govern-
ment.

15 hrs.

In this connection, it was suggested
to me that if banks were nationalised,
then, I will find a lot of money. This
question of nationalisation comes
every time, from my hon. friends, the
communists, and every year. In this
matter, I think I would do nothing
better than quote the Prime Minister,
where he has laid down the policies:

“The question of nationalisation
of private enterprises comes up
for discussion every now and
then. Is there some virtue in what
is called a complete nationalisa-
tion? It is the complete control
that is important. We should
never, as far as possible, waste
State money when we have full
control, The State wants full con-
trol, and there is no harm, there
is no injury in parts of the shares
being held by private people.
Situated as we are today, or in
the foreseeable future, this whole
proposition of complete nationali-
sation is wrong. This word
nationalisation has become a kind
of magic word with strange
meanings, and people seem to
think that socialism inevitably
comes by the State nationalising
with compensation or without
compensation.”

Then he says:

“My point is, let us not get lost
in words. If India is going to
have a socialistic pattern of socie~
ty, you may have it—it is con-
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ceivable in theory—have it at
such a lJow level of poverty that
it is socialistic at a very low level
of poverty. That surely is not
my aim, We want it at high
level. In fact, you can only have
it at a high level when production
is great, both from land and in-
dustry, and more so from indus-
try. That is quite essential, other-
wise you cannot have really the
wealth to distribute. You may
cut off the top-heads, but it does
not make much difference to the
structure of the country,

In my scheme under which the
State takes over a concern on
payment of compensation, the test
ghould be that this is just and
equitable, not the test only with
the market value, but there is
another consideration which
should always be applied, that is,
‘does it help your main objec-
tive or not'.”

Then he goes on to say:

“I think there is really mno
choice before us between having
a private sector and allowing it
and encouraging it to function
and not having it at all. It is
foolish to have a private sector,
and then undermine it and pre-
vent it from functioning. There is
no point in it. You simply under-
mine your own policy that way.
Whether you should have a pri-
vate sector or not is another mat-
ter. One can discuss it. I think
personally, there is no way out for
ug except to have a private sector
and even to encourage it. That
does not mean I am going to en-
courage it at the cost of the public
sector. The public sector will al-
ways be number one and, I have
no doubt, grow at a much faster
pace than the other sector, and
shal} gradually really determine
the economy of the country. The
rest wil] have to fit in.”

Then he said also about banking:

“Take banking. We want bank-
ing to expand tremendously in .
India. In India the credit struc-
ture has to expand. We do not ex-
pect private banks to take much
initiative in this. Nevertheless,
they can. Mostly Government
will do it. But, if the Govern-
ment wanted to do the whole
thing by itself, it will be a mighty
long time before it will be able to
do it because of various obvious
considerations. You take banking
in England or in European coun-
tries. Practically speaking, every
village has a bank there. We are
hundreds of miles away from
those conditions. Now, if you
merely prevent others from doing
it and take everything, in theory
it may be all right, but in actual
result instead of expansion of
banking, there would be destruc-
tion of banking. So you must see
that in order to reach the goal you
are aiming at what is the Dbest
method of doing it, and not get
tied up with some theoretical con-
siderations which you have read
in books. You may imagine that
we are going towards that goal
when you may actually be going
against the spirit of dynamism, so
essential today for our economy.”

I do not think I could have expres-
sed it better.

Therefore, this perennial talk of
nationalisation of banking has no
meaning. But I have no doubt that
in spite of my saying this, my hon.
friends will repeat it on every occa-
sion.

Some Hon. Members: Oh, yes. Be
sure of that.

Shri Morarji Desai: I know because
they are completely incorrigible.

Shri Prabhat Kar (Hooghly): As
you are.
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Shri Morarji Desai: In the matter
of super profits tax there was an ob-
jection that it will retard private
capital formation or new industries
from coming up or new investments
from coming in. On the general issue
of promotion of investment, we have
a proposal under consideration for ex-
tending the facilities of investment in
the equity capital of corporate enter-
prises by the large and growing num-
ber of small investors in the middle
income groups through the device of
an investment trust. The basic idea
of the proposal is to afford the com-
mon man a means to acquire a share
in the widening prosperity based on
steady industrial growth of the coun-
try which combines the advantages of
a minimum security and a reasonable
return. The proposal involves con-
sideration of some tax and other
questions and these are now under
study in the Reserve Bank of India. I
hope that this study will be complet-
ed in the very near future, and it will
be possible to set up such an invest-
ment trust soon. It is not, therefore,
that we are not considering all these
various avenues which can be opened
out for further development. This is
with reference to what my hon. friend
Shri Morarka said. He said that we
must see that there are facilities for
investment, and this is the concrete
proposal that we are studying for
sometime now.

Shri Tyagl: But super profits tax
will also apply to this.

Shri Morarji Desai: No. That is what
we will have to consider. These are
all under study. Then, as against this
criticism, there has been a criticism
about the levy on kerosene, tobacco. ..

Shri Kashi Ram Gupta (Alwar):
What about the estimated figure of
Rs. 25 crores or Rs. 75 crores as
revenue from this?

Shri Morarji Desai: It is said that
the revenue is Rs. 75 crores or
Rs. 100 crores. That is not quite
correct from the figures that I have
seen, but they are still under study.
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But one of my hon. friends behind
calculated something and said that it
is Rs. 75 croéres.

Shri Tyagi: He was trying to stad
in the back!

Shri Morarji Desai: Thac was Shri
Himatsingka. He arrived at an esti-
mate of Rs. 75 crores; he arrived at
it by a simple, but, in my view, a
very incorrect calculation. In his
calculation, he assessed the tax on a
capital base of Rs. 1,300 crores and an
amount of Rs. 312 crores as being
liable to super profits tax. First he
says that the tax will come to Rs. 28
crores on the first slab of Rs. 52 crores.
Then, in the second slab, he said that
it will be Rs. 30 crores. If Rs. 28
crores and Rs. 30 crores are combined,
it becomes Rs. 56 crores and not
Rs. 75 crores, Even according to that
calculation, it does not come to Rs. 75
crores.

Shri A. P. Jain (Tumkur): What
about your Rs. 25 crores?

Shri Morarji Desai: I believe that
Rs. 25 crores may go to Rs. 30 crores
or Rs. 35 crores, It will never go
beyond that. That is my calculation.
But it is still being examined further.
But that is no argument: either that
the tax is wrong or the tax is right.

Shri Tyagi: Perhaps you had kept
the margin of amendment in view,
when you calculated.

Shri Morarji Desai: I have nothing
in view.

Shri Hari Vishnu Kamath: Marginal
benefits.

Shri Morarji Desai: If the tax is
oppressive, then it must be considered
and facilities must be given whatever
may be the amount received from it,
If a receipt of Rs, 75 crores 'comes
from it and it becomes an instrument
of retarding the whole thing, it has
got to be changed. But I do not think
that this calculation i~ right. Even
when the Federation people met me
first, they told me it would be Rs. 60
crores. They did not go beyond that.
Of course, some people had gone up
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to Rs. 100 or Rs. 125 crores. It will
not happen, I am considering this.
1 am calculating and I am quite sure
that we will come to a proper figure

very soon, at any rate within a month
or so.

Shri A, P. Jain: After the budget is

over?

Shri Morarji Desai: The budget is
not over before the Finance Bill is
over.

About kerosene, tobacco and some

other items like paper which were
‘mentioned ang soap....

S8hri M. L. Dwivedi (Hamirpur):
Postcard and telegrams.

Shri Morarji Desai: Telegrams are
not used by poor people.

Shri M. L. Dwivedi: They send
ordinary telegrams.

Shri Morarji Desai: Let me take
tobacco first. Tobacco certainly is not
a necessity for anybody. I cannot call
it a necessity. It is a luxury.

Shri Hem Barua: Cigarette is the
companion of the lonely man.

Shri Morarji Desai: My hon. friend
forgets that everything becomes a
necessity when you are addicted to
it, but that is not an argument. The
question is whether it is a necessity
for life and  whether those who
indulge in this derive more pleasure
than those who do not do it. I think
those who do not indulge in it are
happier than those who do.

Shri Hem Barua: No, Sir.

Shri Morarji Desai: The simple
criterion is, when my friends do not
get it, they become very unhappy.
But those who do not use tobacco do
not become unhappy at all.

Shri Hari Vishnu Kamath: Ask the
Prime Minister.

Shri Morar;i Desai: When it is a
matter of 'habits, nobody is an excep-
tion. There is no question about it.
But the Prime Minister does not
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complain about the tax on tobacco.
(Shri Hari Vishnu - Kamath: Because
he can affort to pay.) On the contrary,
he agrees with it entirely. Therefore,
if the Prime Minister is quoted, let
him be Tollowed by the hon, Member
in other respects also. That is all 1
would say.

Shri Hari Vishnu Kamath: I do not
smoke,

.

Shri Morarji Desai: Therefore, there
is no question of the tobacco tax
being oppressive on anybody. They
can certainly lessen the consumption
of tobacco and it will be doing good
to them if they do so. Therefore, it
will be benefiting their health. I know
two of my friends who were suffering
from heart trouble. When they gave
it up, they tell me now that during
the last six years, they have no
trouble at all and are in very good
health. I know it would hit hard on
my revenue. But that does not
matter. 1 shall be very happy if
people’s health becomes better; I do
not mind forgoing my revenue. But
as long as they do it, I want to get
revenue from it more and more.

The question of paper, again, is a
matter where one has to be very
careful, It is a commodity which is
in short supply and it becomes very
difficult. It leads to black-market and
intermediaries take more profits from
it because of that. We are trying to
see that that does not happen.

As regards kerosene, I have myself
stated why it has been levied. I can-
not say that it will not hurt the poor
people. It would be wrong on my
part to say that. But, after all, the
amount that it will cost him extra is
only 20 nP per month, because they
do not use more than two or three
bottles,

Shri M. L. Dwivedi: 4 bottles at
least.

Shri Morarji Desai: My hon. friend
does not use it.

Shri M. L. Dwivedi: I use it in my
village.
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Shri Morarji Desai: A check-up has
been made and this is the informa-
tion. Even if they use 4 bottles, it
wil] cost 30 nP and it would not be
beyond that, But even if they have to
pay 2 nP more, I am not prepared to

say that it will not be a hardship. It

is a hardship, but it is a hardship
which I have got to inflict because 1
cannot have more and more liability
of foreign exchafige in this matter.
Whereas we were importing Rs. 22
crores worth of kerosene two years
ago, this year I had to import Rs. 30
crores worth of kerosene. 1 have
been asked to give more foreign ex-
change for this. I do not know how
long one can go on doing it. Should
we not import machinery and raw
materials for them? Are we going to
do it at the cost of the industry? That
is the consideration before me. People
go on using it for fuel because it is
cheaper. I must, therefore, make it
more costly than coal. If I do not do
it, it will be used universally as fuel,
because they say, “What else can we
do?” We cannot import fuel from
outside and pay foreign exchange for
it. Therefore we are increasing our
public sector refineries.

Shri Nath Pai: May I ask how much
of it is used as fuel and how much
for lighting? You know it very well
that in the majority of villages, this
is the only source of light and they
never use a kerosene stove. They
use only lanterns. Have you cal-
culated what percentage of it goes
into fuel and what percentage into
lighting? Please give the figures.

Shri Morarji Desai: I have no
figures and would not hazard it. How
can I hazard a figure which I do not
have? My hon. friend has no figure.
(Interruption), I have lived in
villages.

Shri Nath Pai: That was long back.

Stri Hari Vishnu Kamath: That was
50 years ago.

Shri Morarji Desai: My hon, friends
do not live in wviltages themselves.
What is the use of their telling me?
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I go to the villages even now. I have
donfe s0 even when I was campaigning.
against my hon. friend four years

ago, I went to several villages and
stopped there. ’

Shri Hari Vishnu Kamath. For half
an hour and that too in day time, but’
not at night time.

bShri Morarji Desai: No; it was in
night time. That is how he does not
know and therefore, he got defeated.’

Shri Hari Vishnu Kamath: 1] wien
in spite of you afterwards, (Interrup-
tions). Sir, it is not necessary to bring
in elections herc. I can say that in
spite of him and all the machinery of
the Congress Party, I have fought,
my way back here.

Sl;ri Ranga: Why does he make such
undignified remarks?

Shri Hari Vishnu Kamath: It

is:
fatuous.

Shri Ranga: It is very undignified.
(Interruptions). )

Shri Hari Vishnu Kamath: He was
defeated ang after his defeat, he
became Chief Minister by the back’
door. :

Mr. Speaker: Order, order.

Shri Morarji Desai:| |

h have not’
denied I was defeated.

Mr. Speaker: Everyone who elects
to stand has both the chances of gett-
ing defeated as well as getting elected,

Shri Ranga: He does not seem to.
have any self-control; he goes  on’
referring to such undignifieq things.

Shri Morarji Desai: Is this digni-
fied—what my hon. friends are doing?

Shri Hari Vishnu Kamath: He asked

for trouble and he got it. He should"
not ask for trouble.

Shri Morarji Desai;: I always face
trouble with cheerfulness.

Shri Hari Vishma Kamath: So do I;
more than you,
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Shri Morarji Desai: But my friend
gets angry and I do not. That is the
difference. (Interruptions).

Shri Hari Vishnu Kamath: It is
most irrelevant, futile and fatuous.

Shri Morarji Desai: I do not mind
that. Let my hon. friend get worried
about it.

Shri Hari Vishnu Kamath: I am not
worried at all; I am happy, happier
than you are.

Mr. Speaker: Let him proceed now.

Shri Hari Vishnu Kamath: Sir we
seek your protection.. ..

Mr. Speaker: There ought to be
some limit and some sense of propor-
tion.

Shri Harl Vishnu Kamath: For him
also.

Shri Morarji Desai: If my saying
this has ‘hurt my hon, friend, I am
gorry; I do not want to hurt him.

Shri Harl Vishnu Kamath: It never
hurt me at all. I am glad. (Interrup-
tions). 1 enjoy these repartees.

Shri Ranga: He was Chief Minis-
«r and ‘he got defeated. We have not
referred to his defeat.

Shri Hari Vishnu Kamath: We
never referred to his defeats in the
past.

Shri Ranga: Sometime at leasi he
<hould own ‘his defeat and go to
another subject.

Shri Morarji Desai: May I say, it
has been repeated several times by
hon., Members that I was defeated. I
iaever objected to it. (Interruptions).
I thought my hon, friend will take
repartees well and with good humour.

Shri Hari Vishnu Kamath: It is
mutual (Interruption).

Mr. Speaker: There ought to be
some limit to this.. . .

Shri Ranga: I agree, Sir, there must
pe some limit.
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Mr. Speaker: Order, order. When 1
am standing he would not allow me
to speak, In fact, I allowed him to say
as much as he liked and I remained
sitting.

Shri Ranga: Therefore,
your ruling.

I accept

An Hon, Member: He is Swatantra.

Shri Surendranath’ Dwivedy: Let
him remove the levy on kerosene.

Shri Daji: Sir, all this is because of
the levy on kerosene.

Shri Morarji Desai: Sir, there was
no intention on my part at all, to
offend anybody, and I certainly would
make any amends that 'he wants in
this matter, because I have absolutely
nothing but respect for him.

Shri Surendranath Dwivedy:
Remove the levy on kerosene and it
would be settled.

Shri Morarji Desai: As I said, Sir,
kerosene is a matter which requires
to be discouraged. Its further wuse
must be discouraged. It must not
increase in its use. There is no other
'‘method of doing it. If I ration it, jt
will bring in far more evils,
far greater difficulties and people will
haye to pay more.

Shri Nath Pai: But how will the
people light their ‘houses in the
villages?

Shri Morarji Desai: Therefore, it is
a matter where it is difficult for me
to give up this revenue, But it is sug-
gested, strangely enough, that salt
may be taken instead of kerosene.
That is what some people said. I do
not see how this will not hurt the
poor people more. It is said. that is
a matter of sentiment. Where is it &
matter of sentiment. It is not merely
a matter of sentiment, though I do
grant and 1 do believe that sentiment
also has a place in life especially if it
is not a sentiment relating to oneself.
This is a sentiment, if at all it is called
a sentiment, in relation to the father
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of the nation, and it the father of the
nation is not to be respected even in
ene sentiment what right have we to
call him the father of the nation.
More than that, I wowd like to say,
we are many times sought to be
twitted in the name of the father of
the nation saying that he wanted to
do a particular thing in a particular
way and we are not doing it. But
when we do something which he
asked us to do then it is said that we
are trying to be sentimental on that.
I do not understand what they mean
by it. It means that it is only an
argument for contradiction and
nothing else, But, as I said, it is not
merely a sentiment. Is it realised by
my hon. friends that salt is one item
in food which is very important more
for the poor people than for others,
because the very poor in this country,
of which there is a large mass, takes
only bread and salt in a little chutney.
This is all that they get. Therefore,
they use far more salt than what we
use. That being so how are these
people going to be taxed less by this
method; fthey will be taxed much
more, That is why Mahatma Gandhi
said that this is a wrong tax and it
ought not to be levied.

But it was not only he who said
this. Shri Gokhale also said it. He
fought a battle in the Assembly for
long years, Even Europeans said this.
In France also there was a great
opposition to the salt tax and it was
said that the salt tax was an inequi-
tous and unpopular tax like the
noto-ious gabelle, or Government
monopoly in salt in France, con-
demned as one of the most serious
financial evils in the famous Cashiers,
which heralded the French revolution.
It had been denounced by Sir James
Westland (1888), Lord Cross, Secretary
of State for India, Sir John Gorst,
Under Secretary of State for India (in
the House of Commons, 1880), Sir
Evelyn Baring (Earl of Cromer), and
lately by Mr. Ramsay MacDonald,
who characterised it as ‘“an exaction
and oppression. ... a survival of the
general exploitation of India’s poverty
by a profit-making company.” Its
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abolition had been an integral part of
the Congress demand for over half a
century. Patriots like Dadabhai
Naoroji, Wacha, Pherozeshah Mehta
and Gokhale had waged an unceasing
battle for it. Therefore, it is not a
matter of sentiment at all. Those
who say it is a sentiment, I am afraid,
do not care at all for the poor people.
What is the use of saying that this
is not done out of sentiment?

Then they said that we would get
Rs. 30 crores. From where have they
got this figure? After all, if you look
at the production of salt in the
country, it was 35 lakh tons in the
years before 1962, In the year 1962
it was 39 lakh tons. The consumption
is about 33 lakh tons per annum made
up of 25 lakh tons for personal con-
sumption, 8 lakh tons for industrial
use. Four lakh tons are exported. Sure-
ly, if any excise is levied, 4 lakh tons
would not yield anything. The 8
lakh tons for industrial use are used
mostly for soda ash and caustic soda,
They pay a large excise duty, and
therefore there is no question of charg-
ing any additional excise on that. That
leaves for us the 25 lakh tons for per-
sona] use. If this entire quantity is tax-
ed at therate which was in force in
1947 of Rs. 1.5 per maund, then the
whole revenue will come to Rs 10.3
crores, and if the rate is doubled and
made into Rs. 3 per maund, then it will
come to Rs. 20 crores, which figure 1
haq given. I had not given any under-
estimate in this matter. Therefore. it
is not a tax which will, even if it is
levied, benefit us in any way, and it
will be an oppression on the poor, I
have no doubt about it. So it is a
tax which cannot be levied, I am sure
about that. In my wview, if there is
any tax which is inequitous I would
say that the salt tax is inequitous.

Then, Sir, I was told about prohibi-
tion, and that too by my hon. friend
opposite, Shri Kamath.

Shri Hari Vishnu Kamath: Your
own party men also,

Shri Morarji Desai: My own party
men are all right, but I think my hon.
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friend opposite is spiritually minded
and therefore.. .

Shri Hari Vishnu Kamath: So what?
He does not know real spirituality.
That is the difficulty. I do not drink,
I can tell him. I do not smoke nor
do I use pan. But I do not want to
come in the way of other people’s
personal habits.

Sh-i Morarji Desai: Sir, even when
1 give him a compliment he gots
excited. What am I to do?

Shri Hari Vishnu Kamath: e said
about spirituality and all that.

Shri Morarji Desai: “Spirituality” 1
meant as a compliment not at a dis-
paragement. I believe it is the
highest and best function of a man
to be spiritual; if he is not, he ceases
to be a man.

Shri Hari Vishnu Kamath: What is
the link here?

Shri Morarji Desai: The link is this,
that the man who thinks in spiritual
terms must not think of coarsening
the people by giving them drinks.
That is what I am saying. 1 am not
saying anything else.

Shri Hari Vishnu Kamath: I do not
agree with that “coarsening”; it |is
self-deception.

Mr. Speaker: He expects that he
would at least exercise moderation.

Shri Hari Vishnu Kamath: I am for
temperance; rot prohibition.

Shri Morarji Desai: When it is
said that Mahatma Gandhi talked of
reforms, this is what Mahatma Gandhi
has written:

“If 1 was appointed dictator for
one hour for all India, the first
thing....”

Shri Nath Pai: It has been answered
already.

Shri Morarji Desai: No, it has been
answered wrongly. The whole thing
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must be read and then you wil

realise what he meant. He 'has

written:

“If I was appointed dictator for
one hour for all India, the first
thing I would do would be to
close without compensation all
the liquor shops, destroy all the
toddy palms such as 7 know them
in Gujarat, compel factory owners
{o produce humane conditons for
their workmen and open refresh-
ment and recreation rooms where
these workmen would get inno-
cent drinks and equally innocent
amusements., I would close down
the factories if the owners pleaded
want of funds.”

Shri Hem Barua: Is it for Gujarat
alone or for the whole of India?

Shri Hari Vishnu Kamath: And
after one hour?

Shri Morarji Desai: He refers io
Gujarat only about the palm trees
which he knows. He does not refer
to anything else. Let my hon. friends
not cloud their intellect in this
manner in their enthusiasm for drink-
ing (Interruption). Then he says:

“Being a teetotaller 1 would
retain my sobriety in sipte of the
possession of one hour’s dictator-
ship and therefore arrange for the
examination of my European
friends and diseased persons who
may be in medical need of brandy
and the like at State expense by
medical experts and where neces-
sary, they would receive certifi-
cates which would entitle them to
obtain the prescribed quantity of
the fiery waters from certified
chemists.”

“The rule will apply imutatis
mutandis to intoxicating drugs.”

That is what he wrote. I do not
understand why Mahatma Gandhi is
quoted against us.

Shri Hari Vishnu Kamath: Because
he wrote §o often on so many things.
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Shri Morarji Desai: 1 know that
some of my own hon. friends on my
side are getting lukewarm in this
matter, but that is in bad company. ...
(Interruption).

Shri Tyagi: I wish you good luck!

Shri Hari Vishnu Kamath: They
are in the company of Chief Ministers
of States. They are not in his com-
Pany. .

Shri Morarji Desai: Then, my hon.
friends want economies to .be per-
formed. I have described the econo-
mies being performed before and I
need not repeat them. But may I
say, even in this Budget, we have not
allowed the civil expenditure to go
up as it goes up annually? Annually
it goes up by about Rs. 60 crores or
Rs. 70 crores; sometimes by Rs. 80
crores. But even if you take Rs. 60
crores, this time it is only Rs. 18 crores
by which it goes up.

Shri Hari Vishnu Kamath: Only!

Shri Morarji Desai: Out of Rs. 18
crores, Rs. 14 crores are for the police
in the border areas. I do not think,
my hon. friend will grudge it now.
Then there are Rs. 2 crores for being
given to Sikkim and Bhutan. What
is left there, that is, Rs. 2 crores are
also for some such exigency; it is not
for any administrative services. We
have seen to it that no new people
are taken up and that the existing
staff works for all. Then, there is a
committee of three secretaries which
is sitting from day to day and is
locating the extra personnel in the
various offices and is seeing that for
new things required that personnel is
being utilised.  Surely,, my hon.
friends do not want these people to
be immediately unemployed. There-
fore we are trying to see that they
are employed for other work and that
no vacancies are filled in.

Then, we have also seen that some
of the periodicals which are pub-
lished by Government can be suspend-
ed during this emergency and they
should not be published. That is. also
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once of the methods by which we are
saving paper and money.

‘We are also seeing to it that travel-
ling expenses are also cut down.
Therefore the grants are cut down by
10 per cent and we have told all
people# that it should be resorted to
only when it is absolutely necessary.

We have cut down seminars, con-
ferences etc. except where they are
absolutely necessary. Even as regards.
delegations going outside we have
stopped all delegations except those
which are required for negotiations
for those purp~ses where we would
Jose if we do not send. But other-
wise we have cut this down.

Even with several of my hon
{friends in Parliament who want to go
out I have got to be hard and I have
got to say, “I am very sorry, I cannot
give you” because they have got to
set an example for other people. That
is why I have got to say, “No” to
them too. These are all matters
where one acts very consistently and
continuously.

Shri Tyagi Will it apply to Com-
munist friends also?

Shri Morarji Desai: It applies to
everybody. But my Communist
friends do not spend any money from
me; they spend money of those coun-
tries where they go.e -Even there
unless they go for a legitimate pur-
pose, they are also not allowed to
L0, ... .. (Interruption).

Then, I come lo the last question of
compulsory savings. It is a matter
which has exercised several of my
hon. friends also. But before I say
anything I would like to refer to the
criticism in the PAC Report about
some underestimates of revenue made.
My hon. friend, Shri Indulal Yajnik,
said that it was Rs. 120 crores under-
estimate. He only forgot one decimal
point near the figure ‘I’. Instead of’
Rs. 120 lakhs he said Rs. 120 crores.
Now, what am I to do with that?
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There are 1,500 or so cases which
are less than Rs. 10,000 and 55 or 65
cases which are above Rs. 10,000. All
have been properly looked into. We
have changed in several cases and in
several cases we have said that the
criticism is not correct. But the$e are
matters where the Ministry itself goes
on examining constantly and rectify-
ing the mistakes. The mistakes are
mostly arithmetical mistakes. But
when it is considered that the assess-
ments are 1.3 million, if in 1,500 or
2,000 assessment there are some arith-
metic.] mistakes, I do not think it can
be said that the Board of Recverue or
the officers who have been working
have been very lax. I think, it is a
very creditable thing that the mistake
is of such a small percentage. Of
course, that does not mean that we
should be complacent about it. I
should like to see that there is no
mistake even in one case. Therefore
we take a lesson from this and see to
it that these mistakes are not com-
mitted and become less and less.

Even when the Comptroller and
Auditor-General who happened to be
the Secretary and Chairman of the
Board of Revenue was there similar
mistakes were there. Therefore he
also knows what happens and there
ought to be more sympathy in this
matter than a denunciation. That is
all that I would like to say.

Shri Nath Pai: Is it not correct that
during the past four years on the
revenue side the under-estimate was,
on an average, Rs. 50 crores? The
same applies to the expenditure side.
This is from your own figures. Please
look at the Explanatory Memorandum.
On an average it is Rs. 50 crores. Do
you call it marginal or insignificant?
Is it economics or astrology?

Shri Morarji Desai: Astrology is
not known to me and economics it
certainly is. It is prudent economics
and not extravagant economics. That
is all that I would say. If the receipts
are more and the expenditure is less,
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I save this country from bankruptcy.
If it is the reverse, I do not know
what would happen to this country.
But let us understand why this hap-
pens. I have explained and said sa
often that when we make the Budget,
the preparation is made with figures
which are figures of a perior 12 or
14 months earlier because the Budget
begins to be prepared from June or
July last and the figures that are taken
are the flgures of the previous
12 months. Therefore we work on
figures which are not up-to-date.

The cxpenditure is also estimated
accerding to the planned development
whicn we are making and according
to the nlans which we have. There-
fore whea we have got to have that
expenditure, we have got to provide
for it. But during the course of the
year there are several shortfalls
perhaps on account of the imports
failing or of some machinery failing.
It is something like that happening
which reduces the expenditure. When
we make the estimate of income, we
are certainly conservative and I am
going to be conservative. I think,
every successor of mine, if he is pru-
dent, will be conservative, whatever
may be the criticism about it. It is
better to be surplus than to be minus
at any time. But in spite of all this
I am not able to be surplus except
in one year. In spite of Rs. 119 crores
of more revenue last year, the deficit
has gone-to Rs. 240 crores from Rs. 90
crores. Therefore it must be seen how
shortfalls occur on both sides and one
has got to provide for this. I do not
think that it can be considered a
matter where we have defaulted. If
at all, we have gerved the country
better than what my people think.

Shrd Ranga: No, Sir.

Shri Harish Chandra Mathur: You
have defaulted on the right side.

Shri Morarji Desai: I should now
come to the end. I think, I have taken
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much .longer time than I would have
taken.

Dr. M. S. Aney (Nagpur): Would
he say something about edible oil?

Shri Morarji Desai: The duty on
cdible oil has been reduced. That was
not understand by an hon. friend of
mine. Duty on edible oil has delibe-
rately been remaved because when I
put an additional burden on the poor
people I thought that from edible oil
which is also one of the means of
sustenance for them—it is the only
means of fat for them—it was better
that I took away the revenue from
that. That is why I removed the duty
from it. It will thus be seen that it
was not merely the idea of taking
revenue from kerosene that made me
put the duty on kerosene. When it is
said that I have put 300 per cent duty
on kerosene, it is wrong. A bottle
of kersone which used to cost 24 nP.
will cost 34 nP. now. Therefore it is
a 40 per cent increase on a bottle and
not 300 per cent increase as is said.
Of course, it would become 300 per
cent if we take the original price or
the original duty and that is how it
is compared. But, if it is taken from
last year, it increases only by 40 per
cent.

An Hon. Member: That too needs
revision. ¢

Shri Morarji Desai: I do not say it
is little. I won't say that. It becomes
imperative for me to do it. There is
no other reason for it.

Some Hon, Members: Give second
thought.

Shri Morarji Desai: ,Z One goes on
giving second thoughts to everything
all the time, throughout the year and
even next year.

An Hon. Member: What about post-
cards?

Shri Morarji Desai: On postcards,
we have been losing Rs. 3 crores
every year. I do not think that that
would be the correct kind of service
to be given. If we increase from 5 nP.
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by 1 nP. to 6 nP, we cut out a loss
of Rs. 1 crore. Even then, there will
be a loss of Rs. 2 crores. We will
now be trying to see if the post card
can be produced cheaply. If a person
uses his own post card, he applies the
ticket. But, he will have also to give
6 nP. in addition. We save by giving
him a full post card. Therefore, I sug-
gest it is better to take 6 nP. and not
5 nP.

An Hon. Member: What logic?

Shri Morarji Desai: Life is not
logic. Life is not always logic. Money
certainly is not logic.

An Homn. Member: Jugglery.

Shri Morarji Desai: It is jugglery
only for people who do not have sense
enough to understand it.

In the matter of compulsory sav-
ings, we have brought in this new
feature, It is a new feature in the
budget, but it is not new thought.
This is being considered for the last
10 or 12 years. But, it was not looked
on with favour so long. But, in the
circumstances in which we are func-
tioning, we have got to raise the
savings of the people for investment
higher and higher. If you do not take
to some such thing which will make
everybody save, 1 am afraid, we will
not cultivate the saving habit as we
should. It is true that those at the
lower levels do not receive incomes
which can be called superflous or
which could be called even adequate.
I am prepared to grant that. And
yet, if these people have got to
improve their conditions, they will
have to supply some sinews if they
have to maintain their self-respect
and their strength. After all, this is
a nation of poor people and if the
poor people do, not subscribe to it,
who else is going to subscribe to it?
This is not a tax. This is compulsory
saving which the people do. Take the
case of our country. We arc borrow=-
ing from all countries foreign
exchange. We have got to pay them
high interest. And yet we go on
giving help to our neighbouring coun-
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[Shri Mora}'ji Desai]
tries because we must do so. Other-
wise, we won't deserve the other thing.
On the same analogy, it is also neces-
sary in my view, if the poor people
are going to be made stronger, it is
better that they save. That is why
this is being done. But, this is a new
thing and all the arrangements also
will be new. Therefore, we are study-
ing the whole problem and we are
going to do it very thoroughly. We
will go on making improvements in
it, but not give it up, because this is
a very vital scheme.

Some Hon. Members: Improve it.

Shri Morarji Desai: Improvements
do not mean that it will be given up.

In the end, I would like to appeal
to my hon. friends to support the
collection of the resources, because
these resources are very vital for the
safety of the country both on the
frontier front and also on the deve-
lopment front. Whatever may be the
differences, 1 do not think it is only
the duty of the Finance Minister and
his colleagues to recover these
revenues. It is also the function of
all people and all citizens if they want
to have a welfare State sooner estab-
lished to see that the revenues are
collected after the budget is passed.
There is time enough to get it chang-
ed. Till it is changed, if it is not
changed, it means it has the sanction
of this hon. House. Once it is sanc-
tioned, T would certainly expect that
it is the duty of every hon. Member
to sce that the resources are collected
and no impediments are put in its
way.

1545 hrs.

DEMANDS* FOR GRANTS ON
ACCOUNT, 1963-64

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
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the third column of the Order
Paper, be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of the
heads of demands entered in the
second column thereof against
Demand Nos. 1 to 147

Shri Hari Vishne Kamath (Hos-
hangabad): Mr. Speaker, on a point
of clarification, may I know whether
this is a motion for Vote on Account
under Rule 214? What is it exactly?
Is it covered by Rule 214?

Mr. Speaker: Yes; 214.

Shri Hari Vishnu Kamath: 1 do
not know what procedure has been
evolved during the last Parliament.
I was not here. But the entire pro-
cedure with regard to this item and
the next two items seems to be con-
trary to the Rules of Procedure of
the House, unless there is some sort
of a convention. Even then I do not
think a convention can override the
rules. ...

Rule 214(2) provides for amend-
ments that may be moved for the
reduction of the whole grant. No
time has been given to us to give
notice of amendments. When the
motion comes today, how can we have
time? So, I request, under the Rules
that this may be postponed to Monday
or some other day so as to enable us
to give notice of amendments.

Mr. Speaker: I will only just tell
him for his information that for the
last about 10 years or so,

Shri Hari Vishnu Kamath: Ten
years?

Mr. Speaker: .......... a Vote on
Account has always been considered
as a routine affair. 1t is taken only
for a limited period. Members cer-
tainly have an opportunity to discuss

*Moved with the recommendation of the President.



